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impression should not be created that 
it is in any way going to help that 
class of people who are called the 
richer class. 

Then, yesterday, an hon. lady 
Member raised a point about reduc-
tion of tax collection and said that our 
expense ratio has increased. She was 
not, unfortunately, in the House when 
I replied to that point. I said that 
our tax colJection has also increased. 
Our revenue has increased and our 
proportionate expenditure is very 
very low. It is a matter to be really 
proud of. I would like to give her 
the figures showing the increase in 
the coJlection of taxes. In 1959-60 i' was Rs. 254'71 crores, in 1960-61 
it was Rs. 277'55 crores and in 1961-62 
1t is Rs. 321 '34 crores. That is why I 
requested her to have a consolidated 
picture of the whole revenue pOs'ition 
rather than to take an isolated position 
and then come to a conclusion. 

Sir, with these words, I again ex-
press my gratitude to the House for 
.upporting the Bill. 

...n -.;m '(Tq ~t  'flIT ~ '!il 
f~~~f ~~~ 

f~ ~ ~? 

"l'!l«ft t ~ ~ : ~ ~ 

('I't iR'rmrT ~r f'fi1lT ~ Wf;('fT ~ I 

Mr. Deputy-Speaker: The question 
1s: 

"That the Bill further to amend 
the Income-tax Act, 1961 and the 
Wealth-tax Act, 1957. be taken into 
consideration. " 

The motion was adopted. 

Mr. Deputy-Speaker: The House 
""ill now take up the BilJ clause-by 
clause. There are no amendl'1pnts to 
any of the clauses. The question' is: 

"That clauses 2 to 5 stand part 
of the Bill." 

The motion 'was adopted. 

Clauses 2 to 5 were added to the 
Bill. 

Clause I, the Enacting Formuta and 
the Title were added to the Bill. 

ShrlmaU Tarkeshwarl SiDl1a: Sir.;I 
be, to move: 

"That the Bill be passed." 

Mr. Deputy-Speaker: The question 
ia: 

"That the Bill be passed." 

The motion was adopted. 

15.16 hrs. 

WORKING JOURNALISTS (AMEND-
MENT) BILL, 1962 

Mr. Deputy-Speaker: The House' 
will now take up the Working Journa-
lists (Amendment) Bill, 1962. 

Shrl S. M. Banerjee (Kanpur): How 
much time has been allotted for this 
Bill? 

Mr. Deputy-Speaker: 5 hours. 

The Deputy Minister of Labour and 
Employment aDd lor Planlliug (Shri 
C. R. Pattabht Raman): Sir, on be-
half of. Shri Nanda, I beg to move: 

"That the Bill further to amend 
the Working Journalists (Condi-
tions of Service) and Miscellane-
ous Provisions Act, 1955 and the 
Working o rn i~t  (Fixation of 
Rates of Wages) Act, 1958, be 
taken into consideration." 

Sir, we have had the benefit of con-
sultation with representatives of the 
employers in the newspaper industry 
and the working journalists on most 
of the prov'isions in the Bill and it 
was possible to achieve understanding 
on some of the issues involved. The 
Statement of Objects and Reasons and 
the notes on clauses attached to the 
Bill give a brief background to the 
proposals. One of the most important 
prOVisions relates to the payment of 
gratuity on voluntary resignation and 
on grounds of cnnscience. On this. 
issue it was not possible to secure 
agreement with the employers. It will 
be recaIled that the Supreme Court 
in their judgment in the case of Ex-
press Newspapers ve-rsus Union of 

India delivered in March, 1958 struck 
down section 5"(1)(a)(lli) of 111" 
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Working Journalists (Conditions of 
.Service) and Miscellaneous Provisions 
Act, 1955 on the ground that it violat-
ed the fundamental rights under 
the Constitution. They observed 
·that as gratuity was a reward 
for good, efficient and faithful 
service rendered for a considerable 
period, there was no justification for 
awarding the same when an employee 
voluntarily resigned and brought 
. about a termination of service except 
in exceptional circumstances. The two 
exceptional circumstances indicared 
by! the Supreme Court were, firstly. 
·the operation of what was termed as 
·the 'conscience clause' and, secondly, 
where the employee had been in con-
tinuous service of the employer for a 
:sufficiently long period. 

So far as the grounds of conscience 
'are concerned, the Supreme Court re-
1erred to the practice prevalent in cer-
·tain countries. The ground of con-
science is peculiar to the profession ot 
journalism. There is a possibility 
that on genuine grounds of difference 
of opinion on vi tal matters, a certain 
amount of embarrassment may be 
caused by the continuance of a work-
ing journalist und'er an employer. A 
provision for resignation in such cir-
cumstances without loss of gratuity 
.earned by the journalists would ap-
.pear to be justified and would provide 
a certain amount of sense of security 
in service. Gratuity under the origi-
·nal provisions of the Act became pay-
able only after three years of service. 
It has, therefore, been provided that 
.if after rendering the first three 
years of service. a working Journalist 
voluntarily resigned on grounds of 
'Conscience, he should be eligible for 
the normal gratuity admissible under 
• the Act. As there is a possibility of 
.a claim for gratuity· on resignation on 
grounds of conscience being contested 
'by the management it is proposed to 
treat it as an industrial dispute and 
·to afford the normal facilities avail-
able for resolvint; such disputes. The 
·-claims of a working journalist will, 

therefore, have to be taken up as a 
dispute with the Industrial Relation!> 
Machinery after mutual negotiation!> 
have failed and if the Conciliation 
Officer is ~  to bring about a set-
tlement, the appropriate Goverrunent 
would consider the merits of the case 
and refer it for adj udica tion It is 
felt that this would afford sufficient 
protectioo to the employers against fri-
o o ~ clai.ms ~ raised 

So far as resignation after a 10Di 
period of .l>ervice is concerned. W. 
position ~ that the Supreme Court 
themselves have in another judgment 
upheldJ!r"tnity schemes award by 
industrial tribunals providin2 for 
gratuity on voluntary resignation after 
ten r~ of service. Here. wit!: your 
leave 1 wI1I just refer to three sen-
tences from fi Judgment wmch refers 
to the r ~ Newspapers case--1 am 
referring to 1961-1 LL J-paJ!1! 513-
Mr. Justicp Gajendragadkar was 
speakinJ! for the court. The head note 
is as follows' 

"Relyill2 on the observations 
on the decl!;ion oJl the Supreme 
Court in E:xpress Newspapers case 
(1961-1 L.l..J. 339) it was con-
tend"d Hult ~ 0 gratuity should be 
a dmissi bu. \lnder any gratuity 
scheme ulltil and unless fifteen 
years' sel"Vlce has been put in by 
tho emploYee. Negativing the 
said cont"l1 tion. held that the said 
jucIJ!ment nevel' intended to lay 
down a rule of universal applica-
tion In re2ard to all gratuity 
schemes Hence it could not be 
made th" baSIs of an attack against 

a gratuity scheme where instead of 
fifteen years' service t!!n years' 
minimUIll service 19 prescribed to 
enable an employee to clrum gra-
tuity at the ·rate determined if he 
resigns afrer years' servil:e." 

So, the Supreme Court themselves 
have later on, subsequently, pointed 
out that it could not be a rigid rule 
fOll all time to come. This period 
appears to be fair and reasonable and 
has -been accepted as a basis for the 
proposal in this Bill. 
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Another clause on which there was 
• difference· of opinion among the 
employers and working journalWts 
relates to a provision which stipulates 
that where a person committing an 
otfence is a company or other body 
corporate or an association of per-
lIOns, etc. every director, manager, 
lIecretary, agent or other officer con-
cemed with the management shall, 
unless he proves that thf: offence was 
committed without his knowledge or 
consent be deemed to be guilty of 
8Uch an offence. Tltis provision is 
based On a similar provision already 
existing in section 32 of the Industrial 
Disputes Act and is on the general 
pattern relating to offences by com-
panies which find a place in many 
other Acts. 

It is also proposed to provide for 
the constitution 'of wage boards from 
time to time for the purpose.9f a re-
view of the wage structure of the 
working journalists. Most of these 
provisions are really in consonance 
with the recommendations contained 
in the report of the Press Commission 
which is really a classic document. 
Here a review of the wage structure 
is visualized. In this connection, the 
pattern of the wage boards being ap-
pointed in different industries on non-
~t t tor  basis has been kept in view, 
and the Bill provides for a wage board 
for working journalists consisting of 
two persons each, representing the 
employers and the working journal-
ists and three independent persons, 
one of whom is to be appointed as 
a, chairman. The additiOn of two 
more independent persons than were 
provided for in the 1955 Act is in-
tended to take care of the interests of 
the community ab large and also 
balance the sectional interests repI:l!-
Eented by the employers and workers' 
representative in the wage board. 

Shri S. M. Banerjee: Was the addi-
tion of two independent persons 
agreed to by all? 

Mr. Deputy-Speaker: Order, order. 
He can ask for clarification when he 
makes his speech. 

2355 (Ai) LS--4. 

Shri C. R. Pattabhl Raman: can 
straightway answer that point. We 
have found from experience that thi3 
is working very well in so many other 
cases. This ratIo of 2:2 and 3 inde-
pendents is working very well. They 
are able to bring conflicting interests 
togetner. So, . we are adopting a pat-
tern that is in existence in very many 
other industries. 

Then, no provision had been made 
in the original Act for the appoint-
ment of inspection staff for looking 
after the implementation of the pro-
visions ot; lhe Working Journalists 
Act. This is also one of the recom-
mendations of the Press Conunission 
among many others. This lacuna ill 
being remedied so that the State 
Govemments can appoint inspectors 
and also require the newspaper estab-
lishments to maintain registers, mus-
ter rolls and other records etc. 

Before I resume my seat, I would 
also like to refer to the provision in 
the Bill which relates to the exclu-
sion of Government servants from the 
operatiOn of the Working Journalists 
Act. The reason is that there are 
certain periodicals published by the 
Central and State povemments which 
may bring them within the definition 
of a "newspaper" for the purpose of 
this Act. Persons employed in con-
nectIon with the preparation of these 
periodicall!! are Governmen.t servants 
enjoying the benefits of all Govern-
ment service rules. The Government 
rules and regulations generally offer 
better 'tenns and conditions to these 
officers than admissible under the 
Act. There is also administrative in-
convenience involved if during the 
course of their service they are trans-
ferred to other Government posts In 
which they may not be doing journal-
istic work. It i$, therefore, proposeli 
to exclude them from the purview of 
the Working Journalists Act. The 
Service Associations concerned had 
been consulted and they had agreed. 

With these remarks, Sir, I move the 
Bill. 
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Mr. Deputy-Speaker: Motion mov-
ed: 

"That the Bill further to amend 
the Working Journalists (Condi-
tions of Service) and Miscellane-
oUs Provisions Act, 1955 and the 
WorTting J ournaJists' (Fixation of 
Rates of Wages) Act, 1958, be 
taken into consideration." 

8hr! Bade (Khargone): Sir, I rise 
on a point of order. Article 14 of the 
Constitution states: 

"The State shall not deny to any 
person equality before the law or 
tile equal protection of the laws 
within the territory of India." 

Now the hon. Minister seeks to make 
a distinction between those journal-
ists who are working under the Gov-
ernment and those journalists who 
are working in the private sector by 
caluse 8 sub-clause 19(b) of the Bill. 
Those ~ rn i t  who are working 
under the Government are excluded 
from the "cope of this Bill by the 
aaid clause and it is applicable only 
to those journalists who are working 
in the private sector. So, a distinction 
is being made between two groups of 
workers whereas no such distinction 
or dhcrimination '\:an be made under 
article 14 of the Constitution. Here I 
will read the relevant portion of the 
Nagpur High Court judgment on the 
Arne point: 

"Where a law grants protection 
to a class which needs it, it has 
the effect of placing that class if 
not on a par with the rest of the 
community, at least as nearly as 
is practicable; it would therefore, 
be correct to say that' the whole 
obiect of classification is to mini-
mise and not to accentuate in-
equality." (1951 Nagpur 646). 

In the same W:lY, in 1959 SCR p. 164 
the Supreme Court has laid down: 

"the only thing which is prohi-
bited t;nder the article is that 
persons belonging. to a particular 

Bill 
group or class should not be treat-
ed differently as amongst them-
selves." 

Here, hough a group of people are 
working under the same conditions, 
they are treakd differently under 
clause 19(b) of the Bill, which says 
that the provisions of the Bill are not 
applicable to thOse who are working 
under the Government. Only those 
who arc working in the -private sector 
will come under the scope of this Bill. 
So, this Bill is against the provisions 
of article 14 of tho Constitution. 
Therefore, I am of the opinion that 
it cannot be proceeded with. 

Mr. Deputy-Speaker: That may be a 
ground for throwing out the Bill, but 
there is no point of order in it. He 
may move his amendment or take 
objection to the relevant clauses. It is 
not a point of order .. I hold that it is 
not a point of order. 

Shri Bade: My sul:rmission is ..... . 

Mr. Deputy-Speaker: It may be a 
gl'Ound to throw out the Bill. He 
can move an amendment. 

Shri Bade: When the motion for 
oonsideration of the BilJ is moved I 
can raise a point of order. 

Mr. Deputy-Speaker: I hold that it 
is not a point of order. 

Shri Bade: At least the House may 
be satisfied by )"Our ruling. 

Mr. Deputy-Speaker: We do not 
decide the ultra vires or the intra 
vires aspect of the Bill. It is a 
matter to be decided by the court. 
If ihe hon. Member has any objection 
to the clause, he may move amend-
ments to it; or, he may oppose the 
Bill in toto. Shri Hiren Mukerjee. 

Shri H. N. Mukerjee (Calcutta 
Central): Mr. Deputy-Speaker, Sir, 
my hon. friend, the Deputy \1:inister 
of Labour and Employment has just 
now moved ~r adoption by the House 
of the Working Journalists (Amend-
ment) Bill and while there are some 
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good features about this Bill, I am 
dl'aid, it could very well have ~ n 

a very much more ... 

Mr. Deputy-Speaker: Before he 
proceeds further, may I say that five 
hours is the time Q llotted for the en-
tire discussion of the Bill. So, we 
may have 3 hours for generai dis-
cussion and 2 hours for the clause-
by-clause consideration. 

Shri Surendranath Dwivedy: We 
may have tour hours for the general 
discussion. 

Mr. Deputy-Speaker: Then, we 
have to finish all the clauses and 
Imlendments w:thin one hour. If the 
House co-operates. I have no objec-
\ioo. 

Some Hon. Members: Yes. 

Shrl H. N. Mukerjee: Aa I was say-
ing, while there are some good fea-
tures about this Bill, I do wish 
Government had come forward with 
/I better and more comprehensive 
piece Of i~ t on. I say this be-
cause We have noticed for some time 
a kind of hesi taney on the part of 
Government regarding taking action 
in matters whiCh refer to the condi-
tions of work and the legitimate 
demands Of the working journalists 
of this country. I know that it is 
quite the vogue now-a-days to say 
tha;t j.ournalism was M one time a 
mission and tha t today it is only a 
profession. But, I am sure, when the 
objective conditions Of today are re-
mem bered, t.ltere should not be any 
kind of a qualitative reflection upon 
the conduct of the journalists of the 
present day in compaJrison with the 
great Journalists of the past. As a 

matter of fact, when we find the diffi-
culties in the way of t ~ w.orking 
journalists from day to day, when we 
find how big money controls the press, 
it is almost a surprise that so much 
good work can be done by the work-
ing journalists in spite of the diffi-
culties almost inherent in the situa-
tiOD. 

I noticed, for instance, t . ~ the 
Press Commission, whose Heport was 
described by my hon. friend as a 
classic, suggested in 1954 the f()J'ma-
ti.on Of a Press Council and as early 
as 1955 a Bill on the Press Council 
had been passed by the Hajya Sa·bha, 
but up to now the Press Council re-
mains somewhere in thf' region where 
objective concrete things do not take 
place. This delay of six years and 
more has taken place for Govern-
ment to find out that the Act was not 
heing properly implemented. 

One good thing which the Govern-
men t has done through this Bill is 
to provide for inspectors to find out 
whether the directives of the Bill are 
being implemented. As a matter of 
fact, I find that this matter has been 
brought to the notice of Government 
so many tijpes, that is, the absence 
of inspector'§: I discovered, for in-
stance that in the Maharashtra 
Legisl;tivp Assembly on the ISth 
July. 1962. the Deputy ~ o r Minis-
ter \\,<lS expressing hi" distress at the 
absence Of any provi':ioll in the law 
which would enable Government to 
appoint inspectors. It is a go'od thing 
now that inspectors are going to be 
appointed. But it is rather. strange 
thnt it has taken more than SlX years 
for Government to discover the posi-
tion in the newspaper industrY where 
so many hurdles are put up so that 
the re;l conditions appertaining to 
the working journalists may not be 
properly discovered. 

This brings me also to a recollec-
tion of the hesitaIllt attitude Of Gov-
ernment in regaJrd to big business 
which is operating the newspaper 
industry so blatantly tooay. Every-
body knows that a handful of big 
business houses own a large number 
of newspapers ~ different parts ell. 
the country and through their hold 
On the advertisement pool they dic-
tate terms to other newspapers. We 
know alsO how the proprietors of the 
newspapers are very well organised. 
This morning, for instance, I got by 
post some in tr ~tion  sent to me by 
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the Indian and Eastern Newspaper 
Society's journal so that I would flnd 
out that the journalists case was not 
as good as we ~ ot think it to be. 
They lare a very well org:mised lot. 

In recent times there has a·ppeared 
this whole tribe of managing editors-
editors who perhap$ cannot write a 
leading article to save their lives. 
But they are in th" pil,tul''' very 
much on the map and they appear in 
1311 kinds of committees and councils. 
They seem to dictate the position so 
far as Government is concerned 

It was quite a plea.iant surprise for 
me to find tl,tat the hon. L:lw Minis-
ter went to Calcutta to address the 
last meeting of the Federation of 
Working Journalists. There he spoke 
about the dmgcrs of monopoly ns far 
as the newspaper industry is concern-
ed.. But I found that in the lIouse 
o;';y the other d2Y in answer to a 
question, Starred Question No. 149 
answered on the 12th November, 1962. 
the hon. Minister Of Information and 
Broadcasting said: 

"Government feel that concen-
tration of owne'tship I3nd mono-
polistic tendencies in newspaper 
iCldustry do not exist to such an 
extent as to call for any im-
mediate action." 

I do not quite undeorstand this atti-
tude of hesitancy in regard to prc·-
blems Of the working journalists and 
in regard to problems of the press in 
general. 

This is not quite the occasion to 
go into details over the monopolistic 
!:ta<ture of the newspaper industry as 
i.t is organised at the present day. 
We know what is what and in view 
of that, I think, we owe a payment 
of some tribute to the work of those 
journl3.1ists who, in spite of the diffi-
culties at a system where big money 
is such a very imphrtant factor, are 

tlJ'ing ·to do their task keeping in 
mind the interests ot the country. 

As I said ea:rlier, there are smn& 

provisions in this Bill which ar6 
good, but it is not understood 
why Government could not proceed 
more strongly. It did hold certain 
tripartite conferences and met repre-
sentatives of the industry and Of the 
working journalists last year as well 
as this year. The working journalists, 
through their own journal, have regis-
tered their protest that many provi-
sions of the Bill are at variance with 
the decisions which were adopted at 
the tripartite meeting. For instance, it 
is pointed out that the representative, 
Df the Federation of the Working 
Journalists ~  during the trip",rtite 
C'on'ferences, urged th3.t the provision 
regarding the payment of gratuity on 
resignatioIi shOuld be given retrOll-
peCltive effect from the 18th March, 
1958. It is also stated in the journal 
of the working journalists that the 
then Deputy Labour Minister, Shri 
Abid Ali, had assured the Fedenation 
that retrospective operation would 
be given to the new ~r t it  clause 
at least with effect from the 1st July, 
1961. 

I note that hDn. Members belong-
ing to all parties in this House, not 
only the Opposition but hon. Mem-
bers of the Congress Party also, have 
given notices of amendments whose 
object is t ~t gratuities might be 
payable at INst with effect from the 
1st July, 1961. Here is a definite 
statement by the Working Journalists' 
Federati.on published in their journal 
that during the tripartite discus-
sions there was an underst·anding that 
the Deputy ~ o r Minister of those 
days had given an assurance. That 
assurance is not being followed uP. 
Government, I hope, would say some-
thing in regard to this because there 
are so many amendments asking for 
this gnatuity clause being applicable 
with retrospective effect at least from 
the 1st July, 1961. 



4491 Working AGRAHAYANA 14, 1884 (SAKA) Journalists (Amendment) 4492 
Bill 

We are told also by the working 
journalists, again through their 
journal, that Government had assur-
ed the tripartite meeting that those 
Ja.cunae land anomalies which had 
~n discovered in the Act and which 
had specially -been pointed out by 
the Supreme COUl't would be recti-
fied and that the principal objective 
of the amending legislation would be 
to rectify those lacunae which had 
been pointed out by the Supreme 
Court. But, in this Bill as presently 
formulated, there are some rather ma-
terial and not very happy alterations. 
For instance, the composition of the 
Wage Board, as envisaged in the 
parent legislation. has. now been 
Bought to be changed. My hon. friend 
the Minister tried ,to justify it. He 
said that now the composition of the 

~ Board is being increased and 
ther' wouJd be three independent per-
sons jnstcad of a judge Or somebody 
in j wt position who is independent 
eno,·gh. Now, the idea originally was 
in ,he Act that there would be re-
p,c;cnL:.c;V'es cf the :;wners, represen-
tatives of the workers and there 
would be an impartial Chairman who 
would be a l,igh court judge or had 
served in that capacity in the past. 
Now, there is an addition of ,two more 
independent members and the idea is 
put forward by my hon. friend the 
Deputy Minister 1ihat thereby inde-
pendent opinion can be canvassed 
m<lIre effectively. I am not so sure-
about it, because, the importation of 
independent members might, in this 
kind of ()8ses, lead to results which 
are not really desiI'lable. The news-
paper industry has very special pro-
blems. Those who are asked to work 
as Journalists from day to day have a 
Vlarlety of jobs to d,). From those who 
have to write leading editorials down 
to t.hose who have to do reporting, 
they have a lot Of work to do of 
varied sorts. A rather specialist 
knowlc-d.ge is required in order to be 
able to assess and evaluate the kind 
Of work which is being done by the 
working journalists of different cate-
gories. The categories can· be ex-
l)anned surely, because, even those 
who work on periodicals are also wor-

king journalists. I saw a letter writ-
ten in answer to a query by a Mem-
ber of this House Shri K. K. Wanor, 
from an Under Secretar,)' of the 
Mini ~tr  of Labour and Employment 
which cLarifies that even th.1se who 
work on periodicals are working 
journalists and their case ought to be 
considered by whichever wage board 
is going to be formed. As for as rna-
fussil correspondents of newspa"pers 
are concerned, they are also, accor-
ding to the recent judgment of the 
Andhra High Court, entitled to all the 
right and privileges of working 
j ol1I'nl:llists. They are all a varied lot 
Of people. They make different kind:! 
of contributions to the total product 
which is the journal concerned. It i3 
necessary to have specialist know-
ledge in regard to newspaper office, 
news·paper industry, production of 
newspaper. To bring in too many of 
these outsiders wh() would represent, 
God knows what interest, would 
merely be to confuse the whole pr0-
ceedings. If there are representa-
tives of the owners and representa-
tives of the workers lIa.cing each otheT' 
across the table, and if there is a 
third person who is independent and 
who is a man Of great eminence, 
then, surely. that matter can proceed 
a great deal o~ expeditiously. 

There might also be specialised 
ways of examining the conditions of 
working journalists. Somebody who 
is a correspondent posted in a parti-
cular area may have work which need 
not always be very obviously visible 
trom time to time. He may not have 
much to do. But, on certain occasion!. 
he would have had a great deal to 
do. The evaluation of the work of 
people who are posted in that kind 
ot assignment requires some sort at 
familiarity with the tndustry. That is 
why it is necessary. When you have 
got representatives of the owners n~ 

the r r nt ti~  of the worker. 
sitting side by side propounding their 
particular propositions, when you 
have also an independent Chairmallo 
of judicial status to referee the entire 
proceedings, that is a good enough 
matter. Actually, the Supreme Court 
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never made the slightest prejudicial 
reflection in regard to the composi-
tion of the wage board as it was 
envisaged in the earlier Act. There-
fore, I see no reason for this change 
now being sought to be incorporated. 
I am fortified in my conviction, 
because the working journalists 
t rn ~  point out that this ill 
something which would not be right 
because of the conditions which pre-

vail in the industry. 

In regard to certain other matters 
also, changes, perhaps, should be 
incorporated. In regard, for mstance, 
to the provision about gratUIty pay-
ment to working journalists reslgmng 
on grounds of conscience; I thmk the 
clause should be re-drafted and the 
limitation of 10 years service should 
not be there. The Government has 
agreed, and it is a good thing, to put-
ting in this conscience ~ . 
Instances happen, unfortunately, m 
rather large numbers these days, 
when questions of conscience do crop 
up as between owners of newspapers 
and their employees. These questIOns 
of conscience are felt morc acutely 
and intensely by the better type of 
journalists. It might very well. be 
that journalists are goaded by pncks 
of conscience to leave service which 
they only recently joined .. H, III the 
newspaper industry, the t t ~ IS 

such that an eminent editor might 
walk into his room one day to find a 
letter of discharge on his table with-
out rhyme or reason, if this sort of 
thing does happen-and it does hap-
pen with impunity in t i~ country-:-
if this is the way in which the big 
money interesb of newspaper indus-
try b;'have, then,' 8urely, questions of 
,"on!"Cience ocrasionCllly appear to be 
verv acute and very kltense. It might 
very well be that, in spite of not 
having put In 89 much as 10 years 
I8rvice, these prickings of conscience 
might produce results which would 
mean the severence of connection of 
ttl" Journalist with. the new8Paper. 

Therefore, this time limit should eo. 
If you once concede that because of 
constientious reasons a man hatl gone 
out of the picture and yet he is 
entitled to certain gratuity, then, 
surely, this kind of limitation ill. 
regard to time should not be there. 

In regard to the wage board, I have 
already said that the changes bein. 
sought to be incorporated in this Bill 
are not satisfactory. But, I WlIJI 

expecting that, when the Mini t~ 

spoke, he would give us some idea a. 
to when, if at all, the wage board is 
coming int" thr picture. In tftis 
House, over and over again, question. 
have been asked and 8hri Nanda 
himself, in the last session, told tha 
House that a wage board is going to 
be set up. In this letter also to which 
I have referred a little while earlier-
a letter to Shri K.  K. Warior which 
is dated 1st Decem'ber, 1962, from an 
Under Secretary in the Ministry of 
Labour and Employment-there is the 
statement that the Governm .. nt are 
considering proposals for the appoint-
ment of a second wage board for 
working journalists. I discover thd 
the Indian and Eastern Newspaper 
Society is asking us to beware of thi, 
movement and I have been advised 
by me3ns of this postal ~ or n  

that the cut in newsprint quota and 
pegging of circulations have efIec-
tively limited revenue while produc-
tion costs have mounted and this is 
why, at the present moment, a wage 
board should not be set up. I do not 
know if the Government is going to 
abide by the instructiol1.'l given to 
them from time to time by the baron. 
of the newspaper industry. Is it right, 
Is it proper that you should do so! 
Actu1ally, what is the position? The 
working journalists have been askinlJ 
for this wage board over and over 
again. The Government have been 
saying, ves, we are going to give you 
a 'wage ·board. On th .. 1st of Decem-
ber, a letter comes from the Ministry 
to a Member of Parliament, yes, Gov-
ernment are eXllmlnlnJ! the idea of 
aettine IIp a board. The I.E.N.S. 
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people are carrying on propaganda 
against it. What is the position? We 
had in this House the report of the 
Registrar of Newspapers. It says that 
groups and muitiple units control 30.1 
per cent of the total circulation. What 
is called the jute press monopoly con-
trolled by the famous trinity Goenka, 
Jain and Birla, conduct their imperial 
activities in their own way and their 
revenue is increasing: advertisement 
revenue as well as sales revenue, and 
so on and so forth. These things are 
being pointed out with factual mate-
rial to which I have not the time, 
nor is this the occasion, to make a 
detailed reference. Reference is being 
made to these facts in regard to the 
newspaper industry flourishing today 
and a wage board being more than 
overdue. When the Minister intro-
duced this Bill, he could have sugar-
coated the pill., The pill is not too 
bitter. Anyhow, he could have made 
the pill rather sweet by at least 
announcing that a wage board is going 
to be there very soon. But, I do 
hope that perhaps he is waiting for 
the time when this Bill is passed. 
Possibly he wants three independent 
members to be there before he com-
mits himself. In any case, I do hope 
that the Government proceeds with 
great expedition and that the Govern-
mpnt realises its responsibility in the 
matter. I do not think much is neces-
sary to be selid. There is a feeling 
with unanimity in the House, as far 
as noticE'S of amendments are any 
indication, that there are certain very 
serious lacunae in the Bill which 
should be rectified. And I do hope 
that remembering the role of the 
working journalists in this country. 
and remembering the rather hesitant 
attitude of Government in regard to 
satisfying their legitimate demands, 
at long last Government will come 
forw:ud and proceed more expedi-
ti01ls1y to rectify the position and to 
remove their ri n ~. 

Shr! D. C. Sharma (Gurdnspur): 
feel that there is hardly anybody in 
this House who does not have his 
~ t  for the working journaliste. 

Bill 

A working journalist is only a worker, 
in some cases with the capital letter 
'w' and in some cases with the small 
letler 'w'. He runs all the hazarde 
which a worker runs in a factory. He 
is a prey to all those occupational 
diseases to which we were makine a 
reference the other day. But leI. me 
be more explicit on this point that 
no worker in this wide world 01 
ours-I do not speak only o ~ 

India-suffers more risks and more 
hazards than a working journalist. 

The lot of the working journalifl 
is a very unenviable lot all over the 
world. But it is much more unenvi-
able in this country of mine. It W 
because we are living in a transitional 
period. 

Shri H. N. Mukerjee referred to the 
time when journalism was a mission. 
I think that even now some of the 
working journalists look upon journa-
li3m as a mission, but, I believe that 
being human they cannont do without 
ibread also; it has been said that man 
does not live by bread alone, but 
being human, he cannot live without 
it. Most of these working journalists 
of whom we know 50 much look upon 
their profession as something sacred, 
as something whidt involves dedicated 
service of the highest kind. But 
living in the 20th century, they have 
to keep the pot boiling, or they hav., 
to satisfy their hunger or they hav., 
to make both ends meet. That is the 
problem. But. as I said in the begin-
ning, they run many risks and 
hazards. A worker in a factory run. 
the hazard of losing a limb; some-
times. there are fatal accidents also, 
and sometimes, there are non-fatal 
accidents. A worker in a factory may 
suffer from some kind of occupational 
disease, and he may be running a 
great risle. But a working journalist 
does not run on~ the risk of physical 
injury; he does not run only the risk 
of occupational disease, but he has 
IIlso to face something which all of 
us have. and sometime. pricks WI. 
teases us, nags, harasse! or haunts UII, 
and that !& on~ n . Of all the 
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hazards that mankind runs, the 
hazards of conscience are the most 
appalling, and I think that the work-
ing journalists have sometimes to 
forgo their very secure jobs because 
of the pangs of conscience. They can-
not write to order. 'they cannot work 
in accordance with the dictation of 
.ome persons. They cannot do their 
jobs in a manner which goes against 
their very grain. Sometimes, they 
place their sense of duty above their 
desire for livelihood or desire for a 
profession, or desire for a career. 

Therefore, as I said in the begin-
ning, the working journalist is a 
person who has to be looked at in 
Borne ways like a worker and in other 
ways as some person who is more 
than a worker or less than a worker. 

I think that our Government have 
been doing well by the working 
journalists. But I must admit that 
they have not done so well as they 
should have done. When I say that 
they have been doing well, I mean to 
say that they are sensitive to their 
demands. They have been conscious 
of their needs. They have been aware 
of the problem and they have been 
conscious of that. .But Government-
not to speak of our Government, but 
all Governments-move slowly and 
tardily. Governments do not try to 
redress grievances and remedy the 
defects as soon as they can. 

Shri Surendranath Dwivedy: That 
Is why my hon. friend says that they 
have done so well. 

Shri D. C. Sharma: I have said that 
they have done well but not so well. 
I hope my han. friend understands 
this little English. 

!6.5'7 hrs. 

[MR. SPEAKER in the Chair] 

was submitting very respectfull? 
that Government have been aware 
but not so acutely aware, and, there-
fore, the press council has not been 

formed. Where is the Press Council 
Bill which was passed by Rajya 
Sa'bha? I think that the distance bet-
ween the Lok Sabha and Rajya Sabha 
is not very great. I think that the 
distance is only a furlong or so. But 
where is that Bill hanging? I think 
it is hanging somewhere in the middle 
of the sky, and we have not yet been 
able to find it. I think that we shall 
have to get some kind of telescope 
or misroscope to know the where-
abouts of that Bill. 

The Deputy Minister was very right 
when he said that the report of the 
Pre<s Commission was a classic of it! 
kind. But I am reminded of Chester-
ton who said that a classic is a book 
which everyone admires but nobody 
reads. I can say the same thing about 
the Press Commission's report also; it 
is a classic; everybody admires it, but 
nobody implements its recommenda-
tions. That is what has happened to 
this report. 

Shri Surendranath Dwivedy: There 
also, Government have done well? 

Shri D. C. Sharma: My han. friend 
will have his chance to speak. So, he 
need not bother about it. 

I was saying that Government had 
been slow in acting upon the recom-
mendations of the Press Commission 
Report but I am glad that they have 
come forward with this Bill, and they 
have made some provision for gra-
tuity. Every worker is entitled to 
gratuity, and there is no reason why 
these gentlemen workers, as they are 
caUed, should not be entitled to 
gratuity. 

But I feel that the conditions for 
getting this gratuity have been made 
so stringent that I do not know how 
many of these working journalists will 
ever be able to qualify themselves for 
getting this gratuity. I say this in 
view of the fact that most of these 
working journalists are employed by 
those persons who have monopolist 
tendencies, so far as the running of 
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newllpapers is concerned. There are 
newspaper chains, and there are 
newspaper cartels, and these persons 
are not going to be very much con-
cerned about the quantum of gratuity 
when it comes to a certain number of 
years. Therefore, I would say that 
the period for qualifying for gratuity 
in the case of a working journaLst 
ahould be very much lessened. I 
think otherwi3e very few of them will 
,et any gratuity. The moment any-
body is able to qualify himself for it, 
he will be given a quit notice. He 
will be asked to g) with a notice and 
he will not be allowed to stay in that 
position. Theretore, I would like to 
lay to the hon. Deputy Minister that 
the period should be shortened as 
much as possible. I do not want to 
lay down the law that the period 
Ihould be so much. I say that the 
duration shOUld be shortened hecause 
I know that in' these days when we 
are passing through very critical 
times, it may not be possible for any 
journalist to qualify for gratuity after 
having put in that number of years 
in service. 

I now come to conscience clause, 
Sir. I am glad that conscience clause 
has been put in by Government. I 

know some journalists who resigned 
very lucrative jobs and very secure 
jobs because they felt themselves to 
be incapable of doing things which 
were not in accordance with what 
they call, their dharma. Every one 
of us has his dharma. The journalist 
also has his dharma. The dharma of 
the journalist is tried almost every 
day of his life wheTeas our dharma 
is on trial only sometimes. So, some-
times, the journalists who do not want 
to violate the canons of their profes-
8ion, the canons of what I may call 
dharma, want to quit office. Now, 
Sir, if you have that period for them, 
I think. they will be nowhere. Con-
science is not subject to the limita-
tions of time. Conscience knows no 
barriers of time; conscience can prick 
up, and can sting us any time. There-
fore, . so far as conscience is concern-
ed, you cannot have any time limit. 
For the sake of conscience it is neces-

Jary that you should waive the con-
dition of this time limit because a 
man's conscience may prick him any 
time he likes. Therefore, I think, 
this conscience clause requires re-
drafting and it should be made less 
injurious. Otherwise, I think, this 
conscience clause will lose all its 
point and Government will have taken 
away with the left hand what is given 
w lth the right hand. I think this 
,,'>peet has got to be looked into and 
made as acceptable to all of us as 
possible. 

These Wage Boards are going to be 
administered by the States and all the 
States are not as susceptible to the 
demands of journalists as others are. 
Al! the States arc not very keen on 
satisfying the demands of journalists. 
I have seen and I know of some States 
where the journalist has to suffer a 
great deal because the people of that 
Sbte do not understand the value of 
j ou rna Iism, and they are not able to 
understand the dignity of being a 
journalist. But, whatever it is, Sir, 
I would say that this Wage Board 
should be a bOdy which can function 
smoothly and effectively and swiftly. 
I would exPect quick action from 
these Wage Boards. I would not like 
these Wage Boards .to be like Jugger-
naut which moves slowly and slowly 
and slowly. I do not want that these 
Wage Boards should decide the issues 
when they have become dead or 
should decide problems when those 
problems have ceased to exist. I do 
not want them to do that. I think 
we have seen how these Wage Boards 
have been working during the last SO 
many years. The Labour Ministry 
has been doing its best, but the State 
Governments have not felt as much 
urgem'Y of the problem as they should. 
Therefore, I think that the Wage 
Board should be a small body and it 
should have t ~ representatives of' 
employers and the representatives of 
the WOrking journalists and also some 
independent persons. One should be 
independent like a high court judge. 
I do not think you should make this 
oody as cumbersome in its working 
as it Is now. 
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I welcome the appointment of 
inspectors and I hope these inspectors 
will be of such standing and such 
qualifications (of course, these things 
will be given in the rules) as do not 
make them subservient to the wishes 
of some of the moneybags of the 
press. These persons should be able 
to hold their heads high and should 
be able to look these press barons in 
the face. These inspectors, I think. 
will be the keystone in the whole arch 
of the State. Otherwise the registers 
will be changed and everything will 
be changed. I feel that Government 
would c,:ercise a greater vigilance so 
far as the appointment of inspectors 
is cnncprned. 

At the time when India was under 
the British I used to find newspapers 
in Indian languages which had good 
circulation and which had their 
centres of printing and publishing in 
district towns. There were so many 
newspapers which had a circulation 
only within the precincts of the 
district or within the precincts of a 
few districts. Where have those 
newspapers gone? We used to have 
such correspondents in niofussil towns, 
in thnse towns where no newspapers 
are published, an<t they used to do 
wonderful work. They used to be the 
conveyor belt of information from the 
district towns and from those places 
where they served to the place where 
that paper was published. Where are 
those people gone now? Where are 
they? I would say that the definition 
of the working journalist should be 
w framed as to include as many types 
of workers who are doing journalistic 
work ~ possible lind it should be 
~ n to it that these persons should 
get all the benefits which are to be 
found in this Bill. 

• Sir, Professor Hiren Mukerjee 
rrferred to some cirt.'Ular which had 
been circulated by the I.E.N.S. I also 
got it. ~t has come to every Mem-
ber of Parliament. l:veryone of us 
has gone through it. Without read-
ing what the working journalists have 

·ctven U8, I am o~ in  Sir, that 

the Indian Newspaper Editors' Society 
has no case of its own. It has not 
been able to build up its case against 
this Bill. 

Shri C. K. 8hattacharyya (Rai-
ganj): May I correct him? It is not 
Indian Newspaper Editors' Society. It 
is Indian and Eastern Newspaper 
Society. 

Mr. Speaker: He says he is giving 
his opinion without reading it. 

Shri D. C. Sharma: I stand corrcct-
eu. He is President of that Society 
and he i, referring to that. I was 
looking at yot.: and I was referrin'g to 
the Newspaper Society. 

Mr. Speaker: He 6hould only look 
at me and finish his speech. 

Shri D. C. Sharma: They have no. 
been able to prove their case against 
t ~  working journalists. I find that 
their revenues are lncreRs:n;-: and 
their circulation is going up. Even 
in these days of shortage of paper 
and other things they arc goin,g ahead 
so far as money is concerned and I 
think, Sir. they should welcome this 
Bill more than anyhody else. 

Shri Krishnapal Singh (Jalesar): 
Although Members of this House 
would welcome this measure, we feel 
that there arc one or two matlers 
with regard to journalism which have 
got to be ~tion  in this HGuse 
before v:e approve of the provisionll 
of lbe Bill. 

One uf t:,e things which is related 
to n1is Bill and which I would like 
to mention is. the influence of not only 
the big capitalists but of the Govern-
ment, both directly and indirectly, on 
the newspapers, which affects the 
independence of \'1 n r ~nt..  

newspaP<'rs. I wall fortunate in 
having been very closely associated 
with one of Ule greatest journalists 
of these times, the late Shri Yajnesh-
war Chintamani, whom I regard ar, 
my political guru, the editor-in-chief 
of the Leader at Allahabad in tho8e 
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days. I had occasion to follow how 
independen tly he published his arti-
cles without fear or favour. But at 
present we find that practically every 
newspaper has a photograph of one 
Minister or the other, giving publi-
city to s'ome udghatan or some bha-
shan of the Ministers. It is all right 
that publicity is given when an im-
portant function is presided over by 
a Minister, but the frequency with 
which modern newspapers publish 
these photographs is somew.hat asto-
nishing. Although we have every 
sympathy with the working journa-
lists, we would like them to be a little 
more independent. 

The main point I was trying to make 
was that on ~ o nt of "he advertise-
ments which are given to newspapers 
by Government, a good deal of patron-
age is wielded. If a newspaper does 
not act according to the wishes of the 
Government, it probably is deprived 
of some of the advertisements which 
constitute a fair share of the income 
of the newspaper. Therefore, I would 
wish that Government pays due re-
gard to this and do not interfere with 
the independence of journalism in 
India t ~  days. 

The second point which I would 
like to make is that there are one or 
two omissions in this Bill. One of 
them is that Government servants, 
and ~i  t.hose who work in 
Government presses and those Vlho 
\\Iork in the publicity department, 
have not been given the benefit of 
this Bill. It is true perhaps that In 
bygone days they were better off, but 
at present I think the working journa-
lIsts are better off than these Gov-
ernment servants, and therefore it 
would have been fair to include them 
here. 

Another point which is o~ j1articular 
importance due to the PC",I;;:'r C'-li1di-
tions in which we arc li\";ng at pre-
8ent is that the journalists han, as 
was mentioned by the speaker pre-
vious to me, to take certaIn risks. 
At present when we are fighting a 
sort of war, journalists may have to 
go to operational areall, and it would 

Bill 

be only too fair if Government pro-
vides some kind of compensation for 
injuries sustained by them in opera-
tional areas or, God forbid, in case of 
death. It is true that probably the 
Industrial Disputes Act or some other 
Act may come to their aid or their 
families' aid m time of need, but it 
would have been better if a special 
provision had been made in this 
Bill. This is a point whioh I hope 
Government would consider. 

Now, I will refer to some of the 
provISIons in the Bill. The first thing 
I would like to say is that the scales 
of gratuity mentioned in the Bill 
are rather low for those who have 
served more than ten years and are 
employed in the bigger or the smaller 
newspapers. I think these scales 
should be reVised and increased in 
view of the very hard times in which 
we are living today. 

The second point which would 
like to mention has already been 
referred to by speakers who preced-
ed me, and it relates to the provisions 
with regard to the Board which is in-
tended to be formed for deciding the 

~. It strikes one whci reads the 
provisions as to why there should be 
three independent persons. Two will 
be nominees of the employers, two 
ot,hers will be no in ~ of the em-
ployees, and the fifth will be a person 
of the eminence of a High Court 
Judge C1" a Supreme Court Judge. 
Who will be the oiher two people, 
and why should they be there? There 
is a SQrt of ~ i ion lurking in the 
minds of some that probably they will 
,be appointed with a view to crenle d 
sort of balalh·e. Otherwise, they will 
be absolutely superfluous. Therefore, 
I suggest that a Board of five is quite 
satisfactory, and there is absolutely 
no need to have these' two indepen-
dent persons inclJJded in it. 

Another matter which needs the 
attention of the Government and the 
House is that no period is laid down 
for th!' nr i~n "'hich is required for 
making a repre.ientation. It is left to 
the Board to deci\'le lUI to how much 
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period should be allowed for maki.nl 
the representation. I wish a period of 
60 days is laid down so that a man 
has ample time to put in his repre-
sentation. I think there is no harm 
if this periOd is laid down. As a very 
eminent President would be avail-
able to these Boards, probably there 
will be no difficulty, but there may 
be cases when people may have just 
complaints about not being allowed 
lufficien t time for filing their repre-
sentations. ~ror  I propose that 
a perie.] cr GO days be provided in 
the Bill. 

I certainly wish to support the very 
necessary provisions of the Bill which 
have been included, and I hOPe that 
the House, after suitable amendments 
have been adopted. will pass the 
measure. 
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'f,T1f 'l>':a-~ '3"«OT or, m tft ~ 
'lSii ~ I ~  ~ ~ '3"«OT ~~  

i frt f~~ ~~ 

if;;it l:f\?: 9iQT ~ f'fi ~  ~ it 
~~ ~ ~ 1fiTK, f1<'fCil ~ l:f\?: c;)<fi 
<r@ ~ I 

~ ~ 't lfll:.rr ~f fi 

'3"<m ~ .rr l1;'fi ~ i} ~ 
~ <tit '3"<rT ~ ~ f<-:n1" f'FlIT ;;mIT ~ I 
~f fi  1l ~ i} ~ ~~ f'fi 
;;it ~ <:W ~ ~ f'fiCRT cri ~ 
'!?ill ~ f n ~ ~ ~ ~ 

00 ~ 7 'fin ~  5Ni <:W ~ ~  

if 'fiT'!' ~ ~ ~ W'I'T ~ '>1"1<: ;;it 
~  ~ if ~ ~ ~ '3"'1'FT 'mt-
<mC, ~ ~ '>I"f( i r.~ r 

~ ~ I 1l B"I'lmIT ~ f'fi il:m 'l1l:T 
~~ itr ~~~ fi~ 

'fiT'!' 'fi1it ~ I Wq WJif if tft ~fi  I 

;;it <'I'm ~ ~  if 'f.l11 'fi1it ~ 
'3'f '1<: <rt'f;;r ;;rrIf<m;.B" ij;'R 91'J 
~M ~f.  ;;it <'I'm ~ itff if '!iT1J 

~ ~ ~ ~ 91'J<r@ &IT' 
1lW'1<: ~ if; ~oo ~ ~  

'3"lJT it UN 'fi"f'Mf, ~ if;;it ~ 
% 'lil" r ~  ~ ~ . ~  &IT I 
,.-ff ~ '!iT .~ff ~ if; ~ if 
~ ~~ f mN;mf 't rrlfuT fG1ff aT 
~ ;;rorr:;r f~ l'flr.". 

"Please refer to the discussion 
you had with me on 17th August, 

1962 on the above subject. As de-
sired I am to say that the Govern-
ment has held that the Gazette of 
India is not a newspaper within 
the meaning of the Working Jour-
nalists' Act Of 1955 and therefore 
the dispute raised by the associa-
tlOn .has no hasis. In case you wish 
to dISCUSS further the merits you 
are anvisedto attend this office on 
28th August 1962 at 2.30 P.M." 

lIfi GfCIl'r ~. tT<rr ~ ~ ttfirr 

~ i ~ t . t~i  "for, ~ GfR ;;r;r 
<:1Wr mq; i f~ ~ lITifR' <tit 
;flfur Rm f'fi ~ <iii if ;;rrif ~ 

cr.r lfll: f<if<'f m;f.t ~ gm ~ I 

Mi<: <r5 ftr9-.rr ~~ ~ gm ~? 
m:;r nTo ~ ro, ~ <r@ gm I 
~ f~ ~ ~ ~ ffGii if mqnr 

~  m GfR l?:1l1i ~ ~ 
~ <tit ;; ~  ~ lfll: ro, <'fTllT 
tT<rr ~ I ~ ;;r;r ro, ~ gm a't 
f~ ~t if 'l1l:T tT<rr I Mi<: ~t 
'f.T'f<f ~ ~ mqnr '3"OT{ f'fi lfll: 

fGf<i lil?:f 'HY ~ ~ ~ 1m ~? 'f.l'lrn 
~ 'fiT ~ ~ f~ tT<rr f'fi ~ 
~ ". ;" ~ , M'fi'l f<if<'f <tit 
~ ,,:(it 'foT ~ 'fin \!fT ? <'ftm;r 

;ftf'Cff ~  ~ \!iT f'fi 0f 'f.1i if;;rr,lif, 
~ ~ if; ri~ 'fiT CI<:'fi ~  

~ lil?: ~ f;p:rr tT<rr ~ I ":IJ-
~ if ~it ~ \",'1' ~ <'TM 
;;rRT ~ \!fT ~  ~~ ~f  it; 
~ ~ l?:Ta- ~ t~ <'!Til 
~ ~ <r@ \!iT I 'I;I'\<: 'I;I7j',-~ 

~ a'tMi<: ~~ H{ifi) 'fiT ~ 
~ r '1>1' ~ ;;@ qr I 

~ ~ _f'fi mm- ~ if; 

~  '1>1' if 'fiIJ ~  ~ 

~ if mm i it~ ~ & I 
~ CJ<: ~ X ~o <'I"'fi <f<f., ;;nm ~ 
'>I"R ~ it," if nx lio i} ~ 
~ ~oo lio on: 00 ~ ~ ~ 



4509 Working DECEMBER 5, 1962 Journalists (Amendment) 4510 
Bm 

['-1'i or~  

G'fl'ffi ~ I ~  ~ ~ 9;!i'1 ~ ii  fit; 

~  ~ q iT f ~  <rfl;1r wm iT ~ 
t:, ~ ii ~ ~ it ~.f  ~ ~ 

fit; fon:r ~ f ~ iT ~~f  ~ ~ I 

~ r ~ fu;r iT ~ f t~  't. ~ 

~~ q<n' ~ ~ ~  ~ ~ if; 
f r~~ i ~ i ~ 

m- ~ ~ I '(lJ <ro@ <ill: fif<'f 

~ ~ ~ lI'Qt ~ fir.ln iT1n ~ I 
'lJ:Gf <f'F ~  ~ ~ r~ ~ ~  ~f o f 

"for ~ ~ *I'f f:r.<rr a<f fili<: 1l'Q: 
~ ffilIT lI'!T ~ I W fuif 1tU w.mr 
mlifi'f ~ 1l'Q: ~ fit; ;;rG{ .~ *« 't. ~ 
~ 'f:Tl1 'I\fcf ~ ;;f'r f'f> ~ ~ i  ~ 

't. i~ ~ ~  m.: ~ *" ~ 
.;;rR sflJ 'l@ ~  ;;f'r ~ 't. ~ 

~~~7 ff i ri~  ~~ ~ 

lIh: ~ ~ ~ ~~ ~ ~..r  

if; rn:r r ~ 00 iT ~ 't. fuif, a<f 'i;+f 
~~~~ ~ t. f r~~~if  
~ Ii ~ 'T@ f:r.<rr ;;rm ~ I 

W 't. l:1T'i ~ 'in:T <ill: "j:fT ~ 
~ fit; ~  'f>i'f nrcR ~ ~ ~ if 
rf ~ 't:;fMfa<ff 't. ~  ~ 't:;fttria 

lfl .~ <m'r ~ ~ 'l') *'" ~  f~ ;:;fT:1T ~ 

q'h: 73'ff 't. ~ ::r'1 Ii f f~ 't. qj)it 

f~~ I ~~~~ ~ f r 
w;; ft ifra' ~ <'fl<f ~ ~  ~ '!it wm 
~ I ~f f i ~ ~ ~ ~ ~  ;;iT fit; 

~~~ ~~ 

01F 'l"t ~ <'fl<f ~ m.: ;:[-cfl' 00 ~ 
l>PfT 't. ~ ~  ,,ffif ~ 'I11iifiti ~ ~ ~ 
if sf'1 ~ 'tomfum ~ if" ~ ~ ~ I 

l{' 1'l1! +1T ~ 'ifT@T ~ f", *lJ ~ 

mfq-~ ~ ~ ~ ~ gm ~  *'" 
~ G<: ;;rif w-n 'lw.RT m f, m 
~ ~ ~~ 

f ~ I ~~ ~~ ff 

~ Gf'fTI ~ ~ P(7 1.!Bt '1<: <T>qjqm 
<flT<:\?:"j:fT om ~~  ll' ~ ~ ~ t 
>m ~ T.fTIfIT ~ ff. ~ ~f~ 
~ ;;iT qjPro ~ if r~ 'IT ;m <fr lifGf-
~ ~ . (ifT) iRT'R mwr i't'l@ 
~ ~ ~  if f~ ~ ~ $IT 

~ <fm qr;;r ~~ if; ;;n:rr;l 
if ;m ~ <ffi;1'r 'f<mr if ~ ffi ~  

. if rn~~M  

~ or f f r~ <f'i\F,,:r ~ ig7J't. 
fuif "f) f('fi ~ ~r?  'R '1\T ~ 
fit; 0fTlFf if .~ ~i if; ~r  ~ 

f:r.<rr ~  ~ o~ ~  ~ I W 't. fuif ir ;l 
cqiic mq; mi<: "j:fT ~  '€IT I 

H ~ 't. l:1T'i ·ll lifGf-'fflR H 

( <it ) ~ ~ 'F<ill ~ >m ifl'f.t ;;iT 
~ ~ ~ ~ qfit;1r ~  

~r  f.r<;r if ~ 'FT ~ 'F<ill ~ I 

Shri C. K, Bhattacharyya: Mr. 
Speaker, Sir, the history ot this Bill 
goes back to the year 1958 as the 
Deputy Minister himself has said, 
when the Supreme Court struck down 
the particular provision in the Act of 
1955, relating to the grant of gra-
tuity to the working journalists, The 
Supreme Court decided that that 
particular provision was violative of 
the fundamental rights in the Con-
stitution as embodied in article 
19(1)(g). In the same judgment the 
Supreme Court also set aside the deci-
sion of the Wage Board appointed 
under another section for determin-
ing the' rates of wages for the work-
ing journalists as being uttra vires of 
the Act itself, 

After the judgment, the contingency 
that arose was met by the Govern-
ment regarding the second, The first 
was left out. The President of India 
at once promulgated an ordinance 
constituting a wage committee to go 
into the question of the rates of wages 
for the journalists. This was in June, 
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1953, and it was later replaced by an 
Act in September of that year. Under 
tlhat or in ~  a wage committee was 
8et up and it went into the que5tion 
of the rates of wages to be prescribEd 
for the working journalists. It sub-
mitted a report, and on that report 
Government passed an order on 29th 
May, 1959. So, so far as the Supreme 
Court's judgment, striking down the 
decisions of the Wage Board, is con-
cerned, Government acted very quick-
ly, but, for reasons unknown, regard-
ing the Supreme Court's judgmert 
striking down the provision for gra-
tuity, the Govennnent betrayed a sort 
of ,,,"welcome tardiness. It did not 
move, 

After a long time, a tripartite com-
mittee was appointed and this com-
mittee again prolonged its proceed-
ings, and It took a long time to cowe 
to some dedsions. This was rather 
unexpected, because the Supreme 
Court, when striking down that pro-
vision regarding gratuity, had itself 
sugg"sted that though gratuity could 
not be allowed On a general basis, it 
could be allowed for exceptional rea-
sons such as a conscience clause or 
tor long servicc in the newspaper con-
cerned. But, in spite of this dirert 
suggestion from the Supreme Court, 
thc Go\'ernment did not move and it 
lett matters to prolong, As a r£sult, 
we find today that though the Supreme 
Court judgment was passed in 1958, 
it has taken more than four years tor 
the Goveroment to come before this 
House to legislate what the Supreme 
Court itself has suggested, WhICh;" 
something like a small mercy shown 
10 the hard-working class ot persons, 

T,hen, in the same sections WIder' 
which the wage committee was con-
.tituted at that time under the Act 
ot 1958, had also provided that another 
Wage Board will be constituted within 
three years of the passing of the 
order. So, by the middle of this year 
another Wage Board was auz; the 
Government did not put into eUect 
even that thing, though it was provid-
ed in the Act itself. The Government 
order was passed On 29th May, 1959. 

So, according to section 8 of the Act 
of 1958, by the middle of t~i  year, 
tha t order has gone out of effect and 
another Wage Board should have been 
constituted. As such, the matter is 
already late, and I would suggest ~ t 

when this Bill is passed into law 
the Government may take no time 
to constitute a Wage Board as early 
as possible and as quickly a.; possible, 

This Act should have been made 
more comprehensive and more C')O-

soli dated, because the 1958 Act will 
go out of effect as SOon as allother 
Board is appointed. The 1958 Act is 
in effect ~  of section 8, because 
it provided that a Wage Board will 
have to be appointed on the expiry 
ot three years from the date of the 
order, and as soon as a Wage Hoard 
is appointed, the 1958 Act will practi-
cally go out of effect, and only the 
1955 Act will hold the field. In such 
a case, a consolidated Act for the 
journalists mig:ht have been propos-
ed, but that is taking time, and I 
believe the Goverrunent has it in mind 
to put it quickly and see that the 
Wage Board comes into existEnce as 
SOOn as possible after the passing at 
this Act. 

Regarding the rights, section 5 
which puts into effect the clause for 
gratuity does not make it retrospec-
tive, As Prot. H. N, Mukeriee said, 
and that 1S what the journaEsts also 
have suggested-this section ought to 
have oecn made retrospective from 
the date of the Supreme Court's judg-
ment. When the Bill becomes law, it 
will apply only to the o rn i t~ who 
come under it. operation after it be-
comes law, but what about the journa-
lists who have gone out of se; '.ice bet-
ween since the date of the Supreme 
Court's judgment and the date when 
this Bill becomes law? What provi-
sion is being ma'oe for them? They 
lire practically being deprived of all 
possible help under this Bill which 
could have been brought in earlier. 
That is the reason why from all sides 
01 the House it is being suggested that 
this Bill should be given retrospective 
e/l'ect, it not from the date of the 
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Supreme Court's judgment, at least 
from 1st July, 1961 whioh was agreed 
to in the tripartite commIttee on be-
'ihall of the Government itself, 

In this connection, I would draw 
the attention of the G Jve;'nment to a 
particular matter in which 1 believe 
they have been rather fai:ing in doing 
justice to the ~ in  journalists. In 
every other Act, whenever the Sup-
rem,' Court struck down any provi· 
sion of the Act, Government at once 
came to the House to have the Act 
amended. Take, for 'instance, the In-
come-tax Act. Government at once 
came to the House to have it amend-
ed so that the r ir~ nt  of the 
Supreme Court's judgment might be 
met and complied with. But this is 
the only Act which-has bee·,. aJlow-
ed to remain unmodified ior four long 
years even after the Supreme Court 
had declared a particular provision as 
ultra vires. 

Mr. ~ r  But in respect of the 
income-tax the Government was los-
ing money every day! 

Shri C. K. Bhattacharyya: But in 
this case the po on working journalists 
were losing money too. Government 
should hnve considered the poor 
journalists also. (Interruption). They 
should have been as much awake to 
the interests of the poor journalists 
as to their own interest. So, my sub-
mission is that since they have not 
done it, they should give retrospec-
tive effect to this clause at least from 
1st July, 1961. That is the unanimous 
demand of the whole House. 

In the amendment proposed, I seek 
to have this clause amended in that 
way. I also want to draw the atten-
tion of the Government to the Act 
of 1955. In that very Act it was 
suggested to 'the Government that 
after the Act was passed, certain 
classes of journalists would have been 
left out, because the Act W9S not given 
retrospective effect, and the Act was 
gi ven retrospectivr effect only to 
'Certain ('ases of retrenohment effected 

at any time between the 14th July, 
1954 and the 12th March, 1955. It the 
hon. Deputy Minister will consult the 
1955 Act, he will find that the 1&55 
Act also gives retrospective effeci to 
a particular section. So, Why not this 
Act also give the same effect to sec-
tion 51 

After this, I come to the question 
of quantum of gratuity. The quan-
tum of gratuity to be paid to journa-
lists on voluntary resignation on any 
ground whatsoever has been limited 
to 121 months' average pay, without 
taking into consideration the length 
of the service. The Press Commission 
laid particular stress on this that 
the conditions of journalism ~ o  be 
such that talents are a\l'ilck,l to it. 
But the limit that the Government 
hac,. laid down in the matter of 
gratuity for the jOllrnalists who go 
out of service voluntarily will rather 
drive away the talent from this pro-
fession. This is also more lllljmtified 
!because the Government itself hal 
raised the age of retirement of Cen-
tral GovE'Tnment employees from 5S 
to 5R. SO, whn't incentive will the 
worker have if he knows that the 
gratuity he wil! receive will be frozeR 
to ~ months' pay, irrespective of the 
period of service that is rendered to 
the e!tablishment? That has to be 
considered. If the Government Is not 
prepared to consider any amendment 
to the effect that the entire period of 
.ervice should be considered in the 
matter of gratuity giving 15 ~  

average pay for every year of com-
pleted service for the whole period, 
at least 15 months' pay should be 
given. That is the suggestion of the 
Supreme Court even in the Expresl 
Newspapers case. 

The Supreme Court made it clear 
in their judgment that the conscience 
clause should be made an exception, 
in spite of the fact that they struck 
down the gratituty provision of sec-
tion 5. Regarding the conscience 
clause, the Supreme Court quoted 
from a UNESCO publication as to 
what conscience is. I say this becaUM 
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Prof. Mukerjee referred to the cir-
cular issued by the lENS. In that 
circular, they have questioned fJle 
existence of conscience itself. It is 
.rather an unkind thing. It says: 

"To have a conscience is no 
doubt highly laudable." 

What is this? Everyone has a con-
lcience. This is something like ban-
tering on the matter of conscience. It 
again says: 

"Cases are conceivable where 
the journalists after completing 
three years' service may decide to 
have a conscience." 

'Dhis is rathe,. unkind. What the 
Supreme Court quoted from a 
UNESCO publication abC:l' the moral 
right of journalists ill: 

"Among the benefits which the 
status of professional journalists 
may confer (whether it stems 
from the law or from an agree-
ment) 'is one of particular impor-
tance, since it goes to the very 
root of the profession. It is in-
tended (0 safeguard the journa-
~i t  independence, his freedom 
of thought and his moral rights. 
It constitutes what has been call-
ed the "conscience clause". The 
'essence of this clause is that when 
a journalist's integrity is serious-
ly threatened, he may break the 
contract l:iinding him to the news-
paper concerned and at the same 
time reccj·;c ~  the indemnities 
which are normally payable only 
when it i~ the employer who 
breaks the contract." 

Dwelling on the drcumstances In 
'which this clause will work, it says: 

"a marked change in the charac-
·ter or policy of the newspaper or 
periodical: It the concern has no 
longer the same moral, pol\.tical or 
religious character and if this 
'change is such as to prejudice his 
honour, his reputation or in a 
general way his moral interests, 
he may demand his instant re-
lealle. In these circumstances, he 

:2355 (Ai) ~. 

may demand an indemnity pay-
able in the same manner as his 
salary." 

S'lr, as one who has been long 
connected with newspapers in diffe-
rent capacities from News Assistant 
up to Editor, this conscience clause is 
very vital to me. It I had the time, 
I would go on citing instances to 
show how very distinguished Pditors 
went out of thelr posts on grounds of 
conscience. Mr. Bipin Chandra Pal 
left Pandit MotilaI's paper Indepen-
dent on grounds of conscience. Mr. 
Satyendranath Majumdar left Ananda 
Bazar Patrika on grounds of con-
science. The person from whom I had 
my lessons in journalism, Mr. P. K. 
Chakravarti, who was editor of For-
ward founded by Pandit Motilal and 
Deshbandhu C. R. Das, went out on 
grounds of conscience. His resigna-
tion was tendered overnight. He had 
passed an art'icle supporting Mr. J. M. 
Sen Gupta, to which the then Manag-
ing Editor took objection, when he 
received the information very late in 
the night. It was 1 o'clock in the 
night-he phoned up Mr. Chakravarti 
to say that that article should be with-
held. Mr Chakravarti told him that 
he would not withhold that article. 
The Managing Director said, "I with-
hold it". Mr. Cl>takravarti retorted, 
"You can do it only after you accept 
my resignation". SJ. his resignation 
was delivered orally over the phone 
at midnight without any ceremony. 
Such were the conditions in which 
the editors had to work and go out 
of their service. So. th is conscience 
clause is very vital. 

might also refer to another 
instance. This is ~ t Amrit Bazar 
Patrika. If younger journalists today 
have the enthusiasm, they might make 
re.earch and find out. Lord Cunon 
who was ruling Bengal with a "'eavy 
hand anel who was being criticisNi r~
peatedly in Amrit Bazar Patrika srnt 
word to the editor. of the paper. Mr. 
Sisir Ghosh and Mr. Motilal Ghosh 
that they should come to him together 
to settle what would be in the welfare 
of Bengal. The Ghoshes sent out the 
reply: "There ~ o  be at least 
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lome man in Bengal who works ac-
cording to his conscience." This is 
the way journalists mamtain their 
conscience even against administrative 
authority. 

When Mahatma Gand),i went to 
Calcutta, to launch the n<>n-coopera-
tion movement some of the students 
met him in Wellington Square, One 
of us told Gandhiji that we must de-
cide then and there that we shall 
leave our institutions. GandhiJi rose 
to speak. He said, "Disabuse your 
mind of whatever this young student 
has said," The question put to him 
was, "Our parents are against it. How 
can we leave our institutions?" The 
advice which Gandhiji gave, which in-
ftuenced my life--I remember It word 
for word-was: 

"If it be an alternative between 
my advice and the adv'ice of your 
parents, I say unhesitatingly, fol-
low your parents. nut ~f it be an 
alternative between the advice of 
your parents and the dictates of 
your conscience, I say, follow your 
conscien<!e." 

That is how on i n ~ works. So, 
this clause is vital and the Deputy 
:Minister should take the trouble of 
removing the lim'itation of time laid 
on that clau!le. 

Shri Surendranath Dwivedy 
(Kendrapara): Sir. threc main 
Changes are proposed in this amend-
ing Bill regarding gratuity, wage 
board and exclusion of working 
jow'nalists working under the Govern-
ment, About this Bill itself, it is 
bettcr that I place before you the 
opiniutls r~ ~  by the interests 

who would be affected by this Bill. 
Here is a document circulated to 
Member3 of Parliament by the Indian 
and Eastern Newspaper,' Society, 
which says, "Th;s BiI,l is the seed of 
discord". Th,ey have threatened that 
it thi.' BilI goes through, it will open 
the floodgates of acrimonious litiga-
tion, That means, they are preparing 
even before the Bill is passed to go to 
the law court 

So far as the working joW'nalists 
are concerned, they say that in thc 
tripartite conferenCe and other places, 
the draft of the Bill was never placed 
before them and the provisions now 
contained in the Bill are at variance 
with the decisions taken in the tri-
partite conference regarding certain 
matters, From the amendments 
tabled in the House, it i3 quite evident 
that the Bill does not sa ti,fy or does 
not serVe the purpo"e for which it 
has been brought. 

While movir.g this Bill, the Deputy 
Minister did not tell us why it took 
four years to bring this measure 
before this House, If they did 
no\ disc' 'n 'i' the draft before the 
tripartite conference to reach some 
agreement, what w"s the delay due to? 
Why did t hey not. ls:,:;uc un ordinance 
just after t ~ decision of the Supreme 
Court or bring fOl'\vard this legisla-
tion ear!ic'r enough? 

I think I will not be Wl'ong if 
accuse the Government of partiality 
because (here is a ~ i  significance 
attached to its introduction on the 7th 
September, Here i., a letter with me-
a copy of thc letter ru ther-written by 
the Reading Staff Association, Gov-
ernment of India Press, New Delhi, 
who demand that they should also be 
included in the provisions of this Bill, 
thnt this should be applied to them. 
Some conciliation proceedings were 
going on, When conciliation proceed-
ings failed, on the 30th August. they 
served a notice on the Conciliation 
Officer that he must move the Gov-
ernment of India for the appointment 
of a tribunal to go i'lto this question. 
And. in order to avoid that, suddenly 
on the 7th of September, wi thou' 
givinf( any notice to th,' House even-
that was objected to when it was, 
introduced-this Bill came before liS. 

Sir, before I go into the merits of 
the qupstion, I would like to quote 
this, In the year 1955, I had also the 
occasion to participate in the debate 
and I remember about this gratuity-
mu(.:h is bein8 maflp about It now_ 
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Then, Dr. Keskar, who moved this 
Bill, specifically said, "As far as we 
are concerned, after due consideration 
of the conditions which prevail in 
other industries and other professions, 
we came to the conclusion that 
restrospective gratuity should be 
given to working journalists and 
,ratuity should be given to them as in 
all other professions." So, it is too 
late in the day now to argue, as has 
been done in this document, that in no 
other industry there is legally any 
provision for giving gratuity. The 
Press Commission also weni into th;s 
question of giving gratuity to work-
ing journalists and they also took into 
consideration all these aspects. Now 
they make a variation. Even regard-
ing the quantum, they say that a per-
son who resigns on the ground of 
conscience will. not get more than 12} 
per cent. I fall to understand it. Is 
it suggested that after putting in 30 
years of service, one's conscience 
would be dead? S"ppose after 30 
years of service he feels that it is not 
po,sible for him to continue in that 
paper or in the place wh"re he i, 
working. If he does not resign on the 
ground of conscience, he is pntitled to 
1l! months, but because he has to 
resign under conscience, he is deprived 
of that opportunity. Even the Press 
Commission in this matter specifically 
stated that gratuity should be payable 
in all cases except where the termi-
nation of services is due to miscon-
duct. We think that there should be 
ni~r it  in this matter of retire-
ment benefits, in all resignations and 
in respect of all cases of papers. 

Now, Sir, the Government must 
have taken into consideration all 
these things when they decided to 
change  this gratuity provision and 
there is now this argument coming 
forward. They say that the papers 
have no capacity to pay. Again, the 
Supreme Court judgment is being 
quoted in which it ;s stated, "These 
provisions of gratuity are all unrea-
listic and unreasonable." But gratui-
ty, according to the Court, as they 
.ay, is the reward for good, efficient 
and faithful service for a consider-

able period. I do not know how the 
pres en t provisions go aga ins t this 
observation. But .they oppose the in-
dustry-wise uniform basis of gratuity 
under the plea that the industry had 
not the capacity to pay and the indivi-
dual units or groups are in a very 
difficult position. 

Sir, here .the Government must 
make up its mind. It is not a question 
that the newspaper industry is not i. i 
a position to pay. If we take the 
history of recent days, it is a boom 
period they are passing through and I 
know of cases where persons were 
getting Rs. 600 or Rs. 650 and 
they have been imported as editors and 
are drawing a salary of Rs. 3,000 and 
auove. There are many such persons 
who are being paid high salaries with-
out any consideration to their capa-
city or any other thing. They are 
importing experts from other places, 
pay ing them high salaries. In this 
case, there is this demand for giv ing 
it with retrospecti"" effect. It is 
almost a unanimous demand from this 
House not only because the Deputy 
Minister of Labour at a certain stage 
gave this assurance that it would be 
made applicable fro~ 1st July, 1961, 
but it shoulrl be considered from an-
othe,' point of view also that within 
these two or three years there have 
been many journalists who were 
working in certain establishments but 
for one reason or the other, after 
putting in about 11 to 12 .years of 
service, had to Ipave those establish-
ments and if this Act comes into force, 
just after we pass it and it is gazetted, 
then all these journalists would be 
deprived of this opportunity, anrl 'h" 
benefits that are proposed to bp givP'l 
to the working journalists will be 
denied to them. Therefore, it i3 meet 
and proper that it. should not only be • 
1st July, 1961, but I would say, it 
should be from 18th March, 1958, 
since thE' Minister. as I said in the 
beginning, when he moved the motion, 
has made this categorical statemf'nt 
that it should have retrospeCllve 

effect. 
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The next thing that I would like 
to mention is about the Wage Board. 
Many things have been said about it. 
I tll".l. there is no point ill having 
three independent persons. The 
Supreme Court in its judgment did 
nQt refer to the composition of the 
Wage Board at all. As the Minister 
hus ri ~  pointed out, only regard-
ing one clause, they said, it violates 
t~  Constitution. What was the 
occasion for making this change now, 
unless you want to make it an un-
wieldy body? Specially in an indu3-
try like the newspaper' industry, the 
interests concerned, the newspaper 
employees and the owners, the pro-
prietors, know the intricacies and 
complexities of this profession and 
they will argue among themselves. 
"If we demand for a judicial person 
to preside over it, it is because the 
judicial knowledge would be available 
before they come to a decision". More 
than that, if we import other persons 
and if we make this body larger than 
what was contained in the previous 
Bill, I think the work will not be 
smooth and the interests of the pro-
fession too wi!1 suffer. At the same 
time, I also would like to know when 
this Wage Boarl1 is going to be set 
up, because in this Bill there is no 
clear provision. Even in the memo-
randum that the working journalists 
.~  given it was stated that in 1962 
this Wage Board should be set up. 
Whether the Government is going to 
set up this Wage Board this year or 
not, I do not know. This year, 1962, 
is almost over. I do not know whether 
before the end of the year it would be 
possible to pass this Bill, have the 
assent of the President given and get 
it gazetted and have the Act put into 
'force. They must announce here when 
they propose to set up this Wage 

" Board. 

17 hrs. 

The next thing that I want to point 
out is about the exclusion of working 
journalists working under the Gov-
ment. This Act was in the statute-

book since 1955. There was no pro-
vision in the act excluding govern-
ment servants. I want to know whe-
ther these facilities which were avail-
able to them were denied to them; if 
so, why? I also want to know why at 
that time this was not considered. 
The definition of "working journa-
list" is not changed under this Bill. 
It remains as it i3. That clearly 
establishes that whether in the private 
sector ur in the public sector, whoever 
fulfils those on i~i  [,lUst be consi-
dered as a working journalist. I think 
Shri Bade raised the question of 
constitutional violation and wanted 
that it should be declared out of 
order. I think there i, considerable 
force in this argument, tllat having 
seen that really this Act as it is 
applicable to those. government ser-
vants they now want to exclude them 
and therefore this has been brought 
in. The only argument advanced by 
the hon. Deputy Minister was that 
they are under transfers. I do not 
know if they are under transfers. But 
wherever thev are, thev will be in 
this dountry ~  all the ~n fit  should 
be made available to them because 
they are doing the same job. The 
only argument that is advanced in 
the notes on clauses is that the gov-
ernment rules and regulations gene-
rally offer better terms and conditions 
of service. But this has been statisi-
cally contested by the o ~  con-
cerned, and they made representations 
to the Minister and they must be 
with the Government. I want a reply 
from the Minister on this point. Let 
them compare the benefits that they 
are getting and the benefits that they 
would be getting under the amending 
Bill. Even the pay is much less than 
what is given according to this. In 
some cases, I am told, hundreds of 
persons could be deprived of this 
benefit, if this provision is passed as 
it is proposed. 

Shri Bade: The pay of government 
servants is Rs. 168 to ·Rs. 300, whereas 
in the Press it is Rs. 210 to Rs. 423. 
There is difference of pay also. 
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Shri Surendranath Dwivedy: These 
differences have been pointed out. I 
would like a reply from the Govern-
ment whether actually the differences 
that have been pointed out are not 
based on facts. If they are based on 
facts, it should be proper for them to 
delete this provision. If the Act has 
worked well for these years, what 
was the necesoity to bring this new 
~ro i ion in this Bill? 

In the end, Sir, I want to say this 
much. We know what are the condi-
tions under which the working 
journalists work. Their work is a 
lipecialised job. They have to come 
to certain decisions on matters of high 
political nature for which their eondi-
tion& of work must also be satisfac-
~r . Their service is not to the 
industry concern(·d. We should not 
consider it from that point of view, 
whether it affects a certain industry 
which has today become almost a 
vested interest having monopolies 
etc. We should consider it from the 
nation's intere,t. On the one hand, 
they argue that this gratuity provision 
should not be extended to this indus-
try, it is not provided by law in other 
industries and, on the other hand, 
they demand that this gratuity, 
while making calculations, should be 
based on the basic salary and not on 
the average pay. At both ends they 
want to create difficulties. I again 
warn the Government that, as they 
have indicated, if they probably are 
considering again to go to the law 
court in order to see that the provi-
sions of this Act are not acted upon, 
the Government must from that point 
of view, examine this law very care-
fully. 

Shri Maniyanlradan (Kottayam): 
Mr. Speaker, Sir, I congratulate the 
GQverrunent for bringing this measure 
at least now. It is true that four 
yearll have elapsed since th" Supreme 
Court struck out certain portions of 
the Act, and it was commented here 
that there was undue delay. But I 
would like to point out that since the 
Supreme Court's deci8ion the Gov-

ernment had certain ;uggestions, they 
WE're circulated among the various 
State Governments and their opinions 
obtaine<l. For ,,:1 this some time had 
to be allowed. Then, after the opinions 
from the State Governments were 
obtained, a tripartite conference Wall 
C{)uvened. They met, I think, in May. 
1962. The attempt of the Government 
throughout was to see that an agreed 
formula is incorporated in the amend-
ing Bill as far as possible, and I think 
that is a good thing. In this way, it 
is true that some time has elapsed. 

Sir, I may cal! this law as the 
Magna Carta of the workers engaged 
in journalism. The introduction of 
this "conscience clause" in this Bill is 
a step in the right direction, and it 
gives the persons engaged in the work 
of journalism the right of indepen-
dent thinking and other kinds of 
independence. Therefore, after this 
clause becomes part of the law-I do 
not say there is no monopolistic 
tendency in journalism; there is a lot 
of that-anybody who on account of 
his conscience wants to retire from 
the service of a particular concern is 
entitled to all the benefits that he 
would have obtained if thE' mapag@-
men! had broken the contract. This 
provision is really a good thing and I 
have to congratulalJ! the Government 
for bringing in this provision. 

I would like that the clause in th@ 
original Act of 1955 which defines a 
"working journalist' is modified. I 

do not know whether all persons who 
are connected with newspapers but 
who are not in the managerial line 
are included in this diflnition. For 
example, persons who are engaged as 
clerks in the office of the paper and 
some other employees do not come 
within this definition. I would submit 
to the Government to look to their 
intere!ltsalso. If that is done, a 
section of the people engaged in this 
particular rof~ion would be bene-o 
fited. Some at them are left out now. 

Again a provision regardin, ,ra-
tuity is 'now introduced for those who 
want their services to be terminated 
of their own accord. In the Supreme 
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Court judgment a suggestion was 
made that long service alone would 
enable t:1l'm to claim gntu;ty. and 
on~ servict' \\"a5 s3id to be something 
like 111 years or so. Subsequently, in 
1961 the Supreme Court stated that 
this need not be 15 years, it is not a 
hard and LIst rule and even ten years 
would be enough. So, that decision 
of the Supreme Court has now been 
taken advantage of by Government 
and a provision incorporated entitling 
wllrking o~r ~ t  to c13im gratuity 
even if the period of service is not 
long. 

Shri Bade: Do you mean to say that 
the Sur-reme Court held that all those 
who hlve put in ten years should be 
given gratuity? 

Shri Maniyangadan: I am referring 
to the judgment of 1961 and not the 
Express NewspAper case. That provi-
S:011 in the judgment has been taken 
advantage of by Government and a 
new provision incorporated in t.he Act 
regarding gratuity. This action only 
shows the anxiety on the part of the 
Government to protect the interests of 
the working j'ournalists to the maxi-
mum. 

Coming to the· constitution of the 
Wage Board, I am als;) of the opinion 
that. it need not consist of three inde-
nendent persons. Now the provision 
1. that it shall consist of two persons 
reoresenting the employers of news-
paper establishments, two persons re-
presenting the working journalists and 
t.hrep. independent persons of whom 
one should bp. a judge of the High 
Court nr of the Supreme Court. My 
~ i ion is that over and above the 
representatives of the interests con-
cerned, only one independent person 
need be there, who is a Judge of the 
Sunremf> Court or of a High Court. 
• who shau'rl be the. chairman of the 
Waee D03rd. Incr('asing the number 
of members of the Board is not going 
to improve matters in any way. So, 
I wouln. agree with the hon. Members 
who suggested that the composition 
'of the Wage Board should be as it is 

in the existinjl Act. It was stated 

here that un:!er the Act of 1958 a 
Wage BOJ.ru should have been consti-
t ~  immediate:y after three years. 
Sc'ction c: cf the Act says: 

"The Central Gov('rnment may, 
at any time after the expiry of 
[hree years from llle ~ te of the 
order passed bi it under t i~ Act, 
if it is of opinion that circums-
tances requ;re that the rates of 
wages sP"eified in the orner shou!d 
be revised, ~n tit t  a Wage 
Board as provided in section 8 
of the Working Journalists Act 
and where a Wage Board is so 
constituted, the provisions of the 
Working Journalists Act shall 
apply thereto." 

So, the provision is that atter three 
years, if Government is of opinion 
that circumstances . require that the 
rates of wages specified in the order 
should be revised-of course, I agree 
that there are such circumstances now 
existing-then a Wage Board should 
be constituted. 

FOr the clause which was struck 
down from the Act of 1958. that is, 
section 5 (I) (a) (2) "orne substitute 
must be found. ~. in the present 
amending Bill, the clause which has 
been struck down is introduced in 
another form, in conformity with the 
opinion expressed by the Supreme 
Court. Only after that is done can a 
wage board be constituted; otherwise, 
there is no purpose in constituting a 
wage board. So, my submission is 
that the Government is perfectly 
right in having waited to constitute 
a wage board as provided for in the 
1958 Act until the present Bill c'omes 
into force. 

On the whole I welcome the provi-
sions of the Bill and again ccmgratu-
late the Government on bringing for-
ward this Bill. 

an ~ cm'9' ~  ~  

~  .~ ~ ~ ~ 1l S"'l 
Rm 'fT ~ ~ ~ 'm m;r 
rn ~ ~~~~ t  l;;for 

~~~~~ ~ ~ 
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f ? ~if ~f~~ i r  

m :mm ~ f'oRl"R 'f'lf'fR-'P'IT if; rnT, 
'WRT 'Ii"f11 if; 11m, ~ lfml1 it 
~ uri¥'!" or;-1" ~ >;<;, ~ f.r ~ I 
~ ~ .,1 w:Rt ~f n 'fi1 '1f\,!tc 
~ ~~ f rn~~ 

~ 1'; l=JPl '!iT1l" '!i\ <i: %, '3'1 if; <rn'lT 
.;r.n ~ ~ lWi'f. ~ if, ~ ilI<r. ;;miT 
~ I 

17:17 hrs. 

[MR. DEPUTY SPEAKER in the Chai'r] 

~ ~ ;;rG( "Ph ~ if; w.r.Cf it 

If>li <fT ~ lIT ~ ~  ~ if mcrr 
% aT ~~ ~ ~ 'l1T1T ~ '3t1 <r.T ~ 
f,T-rr m ~ c;<'[ ~ rnT '3t11l ~ 
~ ~ ~rfi  ~ I 

~ fu'!ir;r; ~ W<fr ~ fir. ~ 
f<f'l1N> ~ ~ 1l m:<m f.r 'iR ~ f;re-;ft 
m<roIT iR'r ~ ~  fu;;ft ~r n 

.~ ~ <'[l1l"T ;;rrrr ~  '<T ~ ~ 

~ I ~~ f i f t~ ~ 

~ I :;r.r ~ ~ ~ q;;r '<T \'fif ~ 

~ f.r 'fi1ll<if ~ m it ~ ~ 
;;rr;mfr ~ ~ <ifIfT ~ fir. ~ ~ ~ 
rn ~ Wi <'f <f@ fir.l!T "IT ~ ~  erR m 

~ w:-;- it ~ <r.T ~ ~ 
fif;lrr 'Tl!T, ~f  ~ w.rT i"T'f." ~ 

W:tlPr. ~ ~ ~ <'[l 'IT'{, ~  ~ it 
f~ r~ nfit ~. '3t1 f.r ifO'fi 
i!!crT ;:@, foR f.r ~ ~ ~ gt I Q:m 
ft>qfu it if· ~ f.r ~ '!i\i'fT ~ ~ ~ 

f'!i ~ ~ W1'fT ~ ~ ~ ~ ~ 

aT f~ '!i\i'fT ~  ;;:ft;: ~ 

~ if.  <r.T ai't<!;r ~ ~ WMT ~ fir. :;r.r 
W<fr ~ if ~  f ~ '!iT <'f!<IT <r<rf ~ 

aT ~ 1l ~ W'F:rrif ~  <rt 'f '3'f ~ 
~~ ~ f  n ~  ~ ~ 

f.r mr"J ~ ~ 'fi1 <'ff1J. fir.l!T ~ I 
itm m ~ ~ ~ '!iT ~ >rfu<fin: .~ 

~~ ~~~~ itf r ~ 

Bilt 

'!iQT ~  fir. WR ~ ~ ~ ~  ift ~ 
~ ~  'fi1 ~ "l,<'fri, ~ t.~. Z ~ \'fT 

~  QT lWi1 'f.<J{ ~  I n,m ~~ ~ 

~r ~ f '!im '!if ~ r~ fr.<rr ;;rr 

~  RtTlJ<r. if f;;r'1 liq:fr ",Ii W-1<lT 
ir;;r <[Ii ~ rn'irfT 'fT m- ~  ~. ~ '!iT 

.,T if F!FHf ~ t I ~ rr ~  ~ 

if f~~ "IT f~ n~ ~ f  ~  n~ 'fIt ~  

r~ ~  ~ ~ it mr. ~t <fTT it 
~ f ~ fu<i '3'f ~ <f<lrf' Rf'{ f r ~ f f 

~ ~ "ITi:t if f~ q m ~ ~ ~  

f~ ~ mcr<ff it ~ ~ ;;mr 
lIT \;feaT ;;mr ~~ ~t "Ii'1' 1l ~rrrt 'l1'<TI 
~  1:[[ "(lm "ITi'fT 'Irf(ir ~  I <wrr 
~ r. if" ~ <Tn: f.n~ f 'P.: <ff ;;rr;:rT 
~ 'il[m <fTT  <fTT <f;;r m f.r PH'1i'fT 
~ if <iBT l'g'ifrfr OllCfPl f '1ml'CfT ~ I 
€!f.:rf aT ~ frf~ fir. ~ ~ CfI't 'f:tt 
~ff  OllCfPlT ~  f~ il; ~ ~  

r.r-m: ~ ~ it f;;rn;fr ~ ~ ft 

Il"T tmfT ;;mr ~r if; ~ n  "<me: mq; 
f<'ff'fif ~ ffi  ~ !M'i'fR ~i f  it 
ORmT lIT 'f.1lT ifiaT ;;rnr I m<r.if ~  

it f~ ~ <rli f.r ~f  'fT ;;rr 

if~  -,;" or;r ~ ii ~ ¥i <i9T ~ 

gm I ~  OllCfPlT ~ 'f.T1:'i it f.r <rt 
~  <hIT ~  if ~ '!iT "IT ~  ~ I lr'{t 

~~ it <ItT mcrr fir. ~ erR ~ ~ 
f.rrRr fit;<l "IT ~~ ~ ~ ffi m, ~ir 

m, ~ ~ itil' ~ ;;rT fir. 1;I'1'RF'1"rT 
~ f~ '!iT !ffuf.-rF"'ITCT r.~ 1{T 
IT:m;rl'Cf i ~ ~ ~ ~ f f t ~  
~ f r ~ ~ ir  qf'f'f ~ ~  ifR 
~  ~ ~ f~ t ~ '!iT f~ f f ~ir  
fir.lJ ~ <r.r ~ ~ ~i  ? 

lit f'f"iT<: ~ CJ:<r. ollf<f(f f~ 'for ~ fITIt 
'!iTt lIT ~ r r 'f1i ~ ;;r;;r '!iT €!MT ~ 
'!iT <rT'6' (I't '1'T'fT ;;rr WRrT ~ ~f  ~  

f~ ~ i ~ if:;r.r ~ ~~ q1<; 
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[sstT ~ f ~i  

~  'l"f'mtlfer ~ ~~ ry. ~  ~

m- ~ f  'liT m ~  ~  fir. 
u4R ~ orR 'WRT fwTi ~ m-
~ t ~ ~M  ~ lIW ('f'f> ~ ~ I 
~  i rf.t ~ r if ~   ~  Ol!f<m 
~~ if  f~~f ~ fi~ 

lilT flf; mmfu ~t  ~ ~ 'fiT f~ i f 

IfiT ~  ~n  ~ ~ <tit ~ ~ 
Of;'t I ~ ~ if; t~ ~ f  lIT t~

~  ~ 'l"i"'if ~ ~  mr{ 
~ ~ 'fiT mu ~ l;<iT'fin: 'fi1: ~ I 

~~  ~ 'liT mtfT ~ ~ ~ ~ 
~ ~ rr flf; ~~ m it ~ ~  

~ <m'ft ~ I ;;r<f ~ ~ 'l"fur'TlA" 
!lfTliJ1T if; m if ~ ~  ~ m 
~ ~~~~~ ~  Iff 
1fT flf; ~ ~  if; mr ~ M if; orR 

f;;ra";ft ~  ~ ~ fi5f f ~  

if01ftm" ~ 'fi1: mr ~ I ~ 
~ ~iti ~ ~~ iff~ I 

~ ~ 11T't11 ~ rr ~ f'fi lIT erT ~ 
~ 'fiT ilMiI fWtlil I if; m if ,.;r it 
~  ~  ~ lIT ~ ~  ~ ~r 'tl': 
~  ~ I Jt f~~ ~ ~ t flf; 
~  if ~ Q:T 'fiT'f.T ~  f.T ~ fi  .~
~ ~ erT ~ ~  

'tl': ~ ~ ~ ~f  ~  ~r ~  

~ t  ~ i  ~ 'fiT ~ ~ 

~  ~~ r ~~~ 

fir. ~  'f.T¥ if; m if; orR ~ ~ 
ir~ .Ii ott ~  ott 1IT!flfT I 

r ~ ~~  'fl ~ ~ fif; ~if ~~  

, !fiT f f~~r 'liT If!l"T ~ I Ii" ~ ~  if 

i!t ~ ~  ~ 'liT ~ ~ ~ <'l'1mm 
~ r If."@ <:t ~ flf; ~~f r  ~ 

if; f~ ~  ~ .r ~ frrf~ f flt;lrr lflIT 

t ~ 'l"<: ~~ ~ i!T W ~ I ;;rcr "lfi ~ 
~ it ~ if ~ • fiR ITi 1fT Torn 

Bill 

mqGC m ~  ~ mr lflIT fir. ~ 'l"<:: 
~~ ~  ~ ~ ~  

~ ~ m<:: 13rn'fi<:: ~  ~ OOWll 
+rNT1if if; 'r-'fT 'l"<:: WR ~  W ~ If! 

~~ ~ t ~~ f ft I ~ 

if r~~  ~ ~~ 

cmr 'fiT ;;rtq 'fi<::CfT I ~ ~  ~ 

~~ ott f~ ott O!fCffYIT 'fiT;;rr 
~ ~ ~~ r~ot ~~ I ~ 

~ ~~f f ~ ~ it 

~ffi  'fiT ;;rT'1"T ~ ~n  ~ ~~ 

mr ;;rr;n ~ flf; ~. f.r!f<m 
~~~ i fi ~  

JJ;'fi ~  rnrrr{ ~ i!mT ~ f'fi iflTiJ: .... 
m ~  ~~ 'I'ffiiT ~ mr ~ r.r ~ 

'l"<:: ~ m'liT<::T 'fiT ~ ~ rr~  m<: 
~~f~ ff ~ f. ft 

~  It ~  !!IT<'IR''I"T lIT f~ <:I"T 
~ ~ ~  ~ fi  ~  m'IiT<:: 

it ~ ~~  ~  

rn fir. <lor{ lFW ~ er tt ffi perT 
~ I ~if i  ~ f f ~ r.r~ 

f.r.lIT ~ I Wf: ~ f~ ~ r 

~ 'liT m ~ ~ m<flT<:T 'fiT 

~ mr ;;rr;n ~ fir. ~  'fiT1 .... 
it; m if; orR f;;rn-.,r ~  1fr ~ 

ffiTa1'fiT 'fiT ~ 'fiT ~ ~i  ~r 

~ f~ ~ fir. ~ m<m!T ~ 'fiT11 

'tl't m<:: 11T1fI ;r'ti! it .... ~ 1[Tif I Jll7IT 

~ 'fiT ~ Ii" it ~~ f~ ~  fir. ~ fi  

lJT!l": ~ it 'mIT ~ flf; ~~ ~. 

ij; ~ ~ ~ f.!;m ~r f if; 

~ 'l"<:: fiR;r ~ ~ ~ m<:: Ilft 
~~~  m ~ 

~ <:I"T fir<;r ~ ~ ~ ~ ~ n  

~ ~ m-~ ~ ~ ~iffit ~  mTt 
~~~ ~~~ I ~  

~~ ... ~if~~~t 
~  ~ f. ~ t fit; "if f.rmA;T ~ 
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~ om: "if q;: ~  tIT ~ ~~ 
f'f;lrr ;orrJ'TT >;fR ~  om: ~  rn 

q;: \1'f q<: qtq ,,1 <:q?:TT or~ ~ 

~ I Ii 1jlfflQT ~ fif; 0 O!'l it <'1m 
omit 'fi'T lIin'r.m: 'll1T"fT"l'llt 'f1 '!>1: 
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~ ~~ ~o '5IT i ~ ~~ 

mw.ff ;r fi i f ~ it "STQTqT" 'fi'T ~ f  
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ft;mr ~ if w O!'l ~ ~ \1'l ~ 
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Shri S, M. Banerjee (Kanpur): Mr .. 
Deputy-Speaker, I heard with rapt 
attention to the speeches of various 
Members Of tltis House. I am sure, 
every Member raised certain points 
in favour of the working journalists, 
It is really surprising thai after ~  

a long time, the Government could 
not come before this House with a 
comprehensive Bill satisfying the Tar-
iollS demands Of the working jour-
nalists. My hon, friend Shri H. N. 
Mukerjee has raised so many points. 
Those points have been hammered 
by the working journaliSlt.s throughout 
the country in the form of resolutions 
or demonstrations or slogans and they 
have requested that these demands 
should be embodied in this Bill. 
It is really surprising that certain 
assurances given by the former Deputy 
Labour Minister Shri Abid Ali have 
not even come true. For instance, 
about gratuity he had given an assur-
ance. I have got with me here a note 
which has been circulated by the 
working journalists, giving valuable 
information to the Members of this 
House, From that note I find that an 
assurance was given at a tripartite 
meeting by the then Deputy Labour' 
Minister Shri Abid Ali, and a specific 
assurance was given, that o rn~

ment would give retrospective effect 
to the new gratuity clausp. at leut 
from 1st July, 1961. It is most unfor-
tunate that even this has been denied] 
to tbe worltin, jduma.lists, 
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Today, in our country, when we are 
facing naked aggression by the Chi-
nese, when the working journalists 
have risen to a pitch where they are 
trying to rouse the national sentiments 
of the millions of the people who are 
newspaper-readers, and when they 
are helping the country to fight or 
eombat the sinister plans of these 
Chinese war-mongers, I find that 
Government are not still convinced 
that they also deserve something in 
this country. 

About the composition of the wage 
board the hon. Deputy Minister while 
i oti~  this Bill said th?t it ~  much 
better to haye t r ~ i'1df'pendents. 
1 do not know On whom these three 
independent; will be dependent. Why 
not accept the following simple pro-
position? After all. the compasition 
of the first wage board was co,'sidered 
by the Supreme Court and it never 
raised any objection. I do not know 
why it is being changed. I am yet to 
know the reason for changing the 
composition of the wage board. 

The amendment which I have tabl-
ed and which I hope will be support-
ed' by all is veri' simple. It seeks to 
provide for the composition of the 
'board in the following manner, 
namely: 

. "The board shall consist of an 
equal number of persons nominat-
ed by the Central Government to 
r r~ nt the 0mployers in rela-
tion to newspaper establishments 
and employees and an indepen-
dent person, who is a High Court 
Judge, shall be appointed by the 
Central Government as the Chair .. 
man thereof.". 

• Sir, h  a High Court .Judge not inde-
pendent? Without' imputing any 
motives to any indppcndcnt, including 
myse1f, I 00 not see who is much 
more independent :han :1 High Court 
Judge, and as Ruch, Government 
should have reposed confidence in the 
1mpartiality of a !Sigh Court judge, 
I am sure that what I have suggested 

i ~  the ideal composition of the 
wage board, and I am sure it wil! be 
acceptable to our working journalist 
friends. I do not know why that 
composition has been disturbed. 

There is another point which has 
been raised by my hon. friend Shri 
Bade. He raised it by way of a point 
of order which you, Sir, in your wis-
dom disallowed. That was about the 
new section 19B which is proposed to 
be inserted. It reads thus: 

"Nothing in this Act or the 
Working Journalists (Fixation of 
Ra tes of Wages) Act, 1958 'shall 
apply to any working j'ournalist 
who is an employee of the Gov-
ernment to whom the Fundamen-
tal and Supplementary Rules, 
Civil Services (C:assification, 
ContrOl and Appeal) Rules, Civil 
Services (Temporary Service) 
Rul!'s. Revised Leave Rules, Civil 
Service Regulations, Civilians in 
De'fence Services (Classification; 
Control and Appeal) Rules or the 
Indian Railway Establishment 
Code or any other rules or regu-
lations that may be notified in 
this behalf by the Central Gov-
ernment in the Official Gazette 
apply .... 

This virtually means that all those 
proof-readers who were covered pre-
viously by this Act will not be cover-
ed by it now. It means that what-
ever is )1;iven to the workin)1; journa-
lists will not be made applicable to 
those Who are working in the Govern_ 
ment presses. The working journalish 
or the employees working in the 
various Government pressl's are 
working round the clock in the in-
terests of the country; and after this 
emergency, they have almost doubled 
UD their work. When they are work-
i~  round the clock, they are being 
denied the little benefit which may 
accrue to them after the passage of 
the Bill. That is why I demand that 
this should be omitted completely, 
This does not sound well. This is a 
clear case of discrimination. I know 
that the Constitution is so sacred to 
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us. Why should we discriminate 
against an employee merely because 
he works in a Government concern? 
So, I fully support the contention of 
my hon. friend Shri Bade :md request 
the han. Minister through you that 
this should be completely omitted. 

Shri Bade: Not only that. If more 
benefits arc to be given to the Gov-
ernm2nt servants and Government 
press workers, those benefits should 
'he given to the other journalists also. 

~r  should be no discriminution 
b"tween the two either way. 

Shri S. M. Banerjee: About the 
form8.tion of the wage board, aJI the 
speakers on behalf of t.he Gov0rnment. 
whenever they attend any conference 
of the working journalists or even 
other conferences, praise the working 
journalists and say that :he wage 
board will be constituted. It was to 
be appointrd in 1962. Question after 
question Was raised In this House, 
llnd the Minister. his Drputy and even 
the Parliamentary Secret8ry who was 
here never replied in the negative. 
They always gave us a feeling that 
the wage board was going to be ap-
pointed. I would like t.o know from 
the hon. Minister when the wage 
board is likely to be appointed. Merely 
because a note has been circulated by 
the newspaper ~n t  who are ('on-
twlling the nt'wspapers today, who 
are controlling the jute industry, the 
sugar industry. the banks and general 
insurance,-practically six bank fami-
lies arc controlling the entire economy 
of this country-just because they do 
not want the appointment of a wage 
board, should Government yield to 
their pressure? It is a matter which 
l1as come before the House many 
;imes and w<> got an ?ssurance from 
. the hon. Mini~t r that the wage board 
would be appointed. I would request 
the han. Minister in his reply to make 
a categorical statement that the wage 
board will be appointed, and that no 
amount of pressure from the news-
paper magnates will n~  the deci-
sion of the Government if at all they 
have taken such a decision. I doubt 
whether they have taken the decisiun. 

If they have taken the decision, noth-
ing should come in the way. 

Then I come to the clause regard-
ing termination on grounds of consci-
ence. I am hanpy that the questi:m 
of conscience has been raised. I ap-
peal to the conscience of the working 
Journalists of this country, and my 
appeal is very simple. I appeal to 
them that jouflnlism in this country 
should not be sensationalism journ:-
lism should be something which 
should be sacred. An impartial atti-
tude should be adopted by the work-
ing journalists, for whom I have the', 
grea test respect. I appeal to them to 
counteract the sinister propaganda 
carried on by both the Peking Review 
and the Peking Radio and also the 
very subtle propaganda by other 
sources. 

Mr. Deputy-Speaker: His time is up. 

Shri S. M. Banerjee: I will take 
three minutes. 

Mr. Deputy-SPeaker: There is a 
Jorge number of speakers. 

Shri S. M. Banerjee: Only three 
minutes. 

. For the information of this House, 
I would like to quote certain things 
from the papers. A very well-known 
journal called Time, the Weekly News 
Magazine, has criticised India's foreign 
policy. It is a blueprint as to how 
they actually want India's policy to 
be changed. It says: 

"Ten months ago Nehru ap-
pointed i t. n ~  Brij Kaul, 
50, to command the NEFA area 
Then without on tin~ any of 
his military men, Nehru publicly 
ordered Kaul to drive out t ~ 

Chinese invaders of NEFA." 

"The opposing armies were of • 
unequal size, SKill and equipment." 

This is a thing which is daily propa-
gated by Peking Radio that it is the 
Indian Government ~ i  ordered 
the invasion. I am sorry this maga-
zine has been allo¥,ed open circulation 
in this country. 
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Not only this. I would also quote 
another journal, News Week. What 
did they write? 

They wrote: 

MIndia has no choice; as of 
last week, thanks to years of un-
wisdom, India was temporarily a 
defeated nation." 

Such a scandalous propaganda which 
is baseless which can be as well the 
propaganda of the invaders and war-
mongers is mischievous. But these 
papers are allowed to be circulated 
freely. That is why I have taken the 
courage and conviction to circulate 
these among the Members of Parlia-
ment. I would request them to come 
out openly against these things. 1 
appeal to the conscience of the work-
ing journalists to counteract this sort 
of propaganda while we try to defend 
their interests. They should show 
to these people that our people can-
not fail to see that these are fifth 
column ideas intended to weaken our 
Prime Minister. These slogans are 
intended to make us surrender our 
freedom and force us to leave our-
selves to be defended by more com-
petent foreign armies. These friend/! 
plead that we are ,destined to helpless-
ness. 

Our determination is this. India has 
to build itself strong to meet all 
dangers under the leadership of our 
beloved Prime Minister. We shall not 
surrender an inch of our land neither 
in NEFA nor in Ladakh, nor in 
Kashmir. I do not suggest that these 
publications should be banned. But 
these issues should be considered by 
all those who feel that the Chinese in-
vaders should be sent out of our 
sacred soil. We should tell these 
people that their propaganda is not go-
ing to help this nation in this hour of 
, peril. 

Shri A. N. Vidyalankar (Hoshiar-
pur): All sections of the House have 
supported this most useful and mo. 
weloome measure. I also feel that 
this should have come much earlier. 
Now that it has cpme, J hope every 

effort will be made to appoint a wage-
board as soon as the Bill is passed. 

This Bill relates to the freedom of 
the journalists; it gives them protec-
tion. A free Press is absolutely 
essential and vital for a free and 
democratic society. Freedom of the 
Press does not only mean that the 
owners of the Press should be free; 
it means that those who work ctay 
and night to run the business should 
be well-protected and their o inion~ 

and their conscience should be fully 
protected; they should be absolutely 
free to express their opinion. At pre-
sent they are not so free; they are ~t 
under severe bondage. The r ~ 

owners get published whatever they 
want. For instance, correspondents 
are prl'vented from sending objective 
reports. Headlines are given in such 
a manner that the opinion of the 
owners of the Press are reflected and 
not the tree opinion of the journalists. 
So, I feel that the conscience of these 
workers must be protected. In ancient 
times in India the Brahmins who 
generally moulded public opinion 
were protected from the wrath of the 
rulers and from the bondage of the 
rich. In modern world, it is <'ssen-
tial that these working journaliS'ts 
who are like rrwdern brahmins. who 
have the knowledge and the capacity 
to mould public opinion. Therefore, 
they should be protected. They should 
be free to express unfettered opinion 
and they should be protected fram 
their most powerful employers. There-
fore, this Bill gives protection to these 
journalists. 

I just want that we should all 
understand and fully appreciate the 
role of the press people. In fact, in 
our society, it is very essential that 
we should understand the role of these 
workers who really mould the society, 
who really work for the country. In 
order to mould public opinion, in 
order to give the people what is 
required to form an independent judg-
ment, and in Drier to influence them, 
it is very necessary that the journa-
lists should be given full protection. 
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I feel that so far, our law relating to 
the journalists is still inadequate. It 
is not still such as it should be. But 
still, whatever has been presented, I 
welcome it and I hope that, as sug-
gested by ~o  han. friends, a com-
prehensive Bill will be presented to 
this House and the limits of freedom 
to those journalists will be further 
extended. 

Then, my hon. friend Shri D. C. 
Sharma had pointed out that the 
journalists also suffer: they contact 
sometimes serious occupational 
diseases. For instance, I know that 
many of the journalists suffer from 
T.B. because they have to work hard. 
Their working conditions at various 
places are almost such as we have in 
worse type of factories where proper 
working conditions are enforced. The 
journalists work under such conditions 
as arc not at all suitable for their 
health. Therefore, some kind of pro-
vision should have been made to 
protect them and to give ll,em ail 
sorts of help in time whenever they 
get these occupational diseases. So 
'r"r we have not given them that pro-
tection. 

T' agree that this measure 
should have been given retrospective 
eflect. I do not know why it has not 
been given that effect. The position 
was, the Supreme Court judgment 
came in the way. We intended to 
give the journalists gratuity with effect 
from a certain date. Later some 
assurance was given in the tripartite 
committee that the measures will be 
made applicable from 1st July, 1961. 
I do not know why the retrospective 
effect is not being given. 

With regard to the  ten years' limit, 
feel that the Supreme Court's judg-
ment did not want any rigidity in this 
matter. The Deputy Minister has 
read from the second judgment of the 
Supreme Court and has stated how 
on the basis of that judgment ri:gi-
dity has been removed. It is not 'at 
all necessary that we should put a 
limit of ten years. I think that limit 

can be reduced, and it should be 
reduced. 

Similarly, just as my han. friend 
Shri D. C. Sharma has said, I feel 
that in the matter of conscience there 
can be no limit. After all the condi-
tions and circumstances in which the 
journalists work are such that their 
freedom is so limited; in spite of these 
Acts and in spite of these provisions, 
their freedom would be very much 
restricted still. And, therefore, I feel 
that in the matter of conscience, there 
shou'd be no limit, and whenever a 
person feels that his concience ia 
being influenced, that he cannot keep 
up his conscience, and if he resigns 
on that ground, he should be perfect-
ly protected. 

I was also reading the note which 
has been circulated by the Indian and 
Eastern Newspaper Society. It has 
been stated that 'conscience' should 
be defined or the application of thi. 
clause it should be made disput-
able. It has been said that the defini-
tion of 'conscience' should be made dia-
putable in the law courts. I do not 
think that it should be made disput-
able. Conscience is conscience, and 
when a person feeLq the pricks of his 
conscience pangs the pin of his con-
science, it is not "for the courts to 
decide what is conscience and what 
is not. Therefore, no restriction 
should be placed on that. 

With _ regard to the execution, 
welcome the provision that inspectors 
will be appointed. But I have ex-
~ri n  of inspectors elsewhere. Ins-
pectors without wide powers find it 
very difficult to enforce the law. I 
desire th,at in this respect the Labour 
Ministry wil! benefit from the ex-
perience gained in the execution of 
other laws. So, at least in the rule.a 
or in the Government Orders, some 
provision should be made, so that tllr. 
inspectors shoufd be able' to do their 
work properly and efficiently. 

I understand that the disputes will 
generally go to the ordinary law 
~. I have experience of the 
working 01 other Jaws. When they 
go to the ordinary law courts, they 



Workin" . DECEMBER 5, 1962 J01Lrnalists (Amendment) 4543 

[Shri A. N. VidyalankJar] 

are delayed end sometimes years paS! 
without any decision being given. I 
think, therefore, these cases should 
go to the special labour courts or tri-
bunals which should be entrusted with 
the task of trying these cases, so that 
there is not much delay in the dis-
:o<>sal Of the case!. 

Lastly, I submit that the punish-
ment prescribed in the Bill is very 
light. For the owners Of papers, to 
pay a fin-e of Rs. 200 or Rs. 500 do not 
mean much. Therefore, the punish-
ment should be deterrent and' it 
!hould not be light. 

With these words. I support the 
Bill. I hope the Minister will accept 
such amendments in the Bill which 
pradicaJ!y every section of the House 
has suggested. 
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Shi'imati Lakshmikanthamma 
(Khammam): Mr. Deputy-Speaker, 
Sir, I we'come the Working Journa-
lists (Amendment) Bill, 1962. Let 
me take this opportunity to congra-
tulate the working jountalists who 
have played a tremendous and very 
appreciable role during this emer-
gency. I am sure they must have 

been sitting very late in the night 
only to give the latest news to the 
very anxious people all over the 
(,Ounti'Y. 

Sir, I myself was associated with a 
W"'rkino; Journalists Association at 

Hyderabad, and I can understand the 
difficu'ties and the problems facing 
the working journalists. I say that 
there should be a more human ap-
proach on the pOll': L f the employers. 
I know an instance where-our 
friends have been discussing about it, 
and the purpose of this Bill is also 
that-because of conscience a person 
resigned. The purpose of the Bill is 
that in such a case he should be paid 
gratuity. I know an instance where 
a big officer working in a press, the 
Chief Staff Reporter earning about 

Rs. 600 per month, had to resign his 
job because of his conscience, what 
will happen to him the next day. A 
person earning a decent salary would 
be left without a job the next day, 
but he does not bother about aI' that, 
about what happens to him the next 
day. What is important is, these 
people go according to their con-
science. They would nC'ver like to be 
bossed over or treated merely as some 
workers for a petty sum of money. 
Most of these employers are more 
business like. They give importance 
to the person as long as he is useful 
to them. The importance that they 
give to a working journalist depends 
upon his use to them. Once they 
feci that he is a bit independent or 
bold or that he is givillg views which 
are contrary to the views of the capi-
talists, then the trouble starts. 

We must also understand the great 
dilficulties involved in the job of a 
working journalist. It requires a sub-
tle understanding of the problem. It 
is an intel!igent job. On the one 
hand, he should try to act according 
to his conscience and, on the other 
hand, he should try to do his duty to 
his satisfaction. Then. he has to 
please his boss also. Every time he 
cannot go against the will of his boss. 
Most of them, knowing the working 

journalists as we DO, are f ~  of 
patriotism. They try to serve the 
country, with all their limitations, to 
the maximum capacity that they can 
and help in solving our economic and 
social problems. As some of our 
fripnds have stated, some people' 
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choose this job because of their love 
·of journalism; not merely because of 
getting some job Or some money. 

Here I would like to make an appeal 
to the capitalists or monopolists, who-
ever they may be, that they should 
also in their own interests, give more 
and more importance to the personal 
aspect of the working journalists and 
allow the bud of their intelligence to 
bloom. They should not exploit the 
situation in which the working journa-
lists are placed. 

I also agree with some of my hon. 
friends that though most of the 
journalists, because of their economic 
conditions, have to do their work for 
earning their livelihood, they look 
upon this profession as sacred. I had 
opportunity to visit some of the presses 
where these journalists are working 
and I have found that they work like 
machines. So, it is quite correct that 
Government have brought forward 
this Bill, mak:ng provision for pay-
ment of gratuity to the journalists. 
It is a welcome provision. It is also 
" good thing that they are going to 
constitute a wage board very shortly. 

Shri H. N. Mukerjee stated that big 
money controls the press. It is true. 
We cannot expect big money or a 
-capitalist to have socialist ideals. He 
is doing it for his profit. As long as 
he does it, he is interested in the 
welfare of his enterprise and larger 
profits. We cannot blame him for 
that. We have to blame only our-
selves for creating that situation. I 
want to know from my hon. friend 
what hc has done to solve this 
problem. 

I have a suggestion to make in this 
.connection. Since we beiieve in a 
socialist co-operative commonwealth, 
why nott he working journalists form 
themselves into*co-operative organi-
sations? With their efficiency and 
·experience, and also with .the help of 
<Government, they can run presses, 
independently. 

Shri Daji: They will not get Gov-
• ernment advertisement. 

Shrimati Lakshmikanthamma: Gov-
ernment is there to give advertise-
ments and encourage the press. 

Shri C. K. Bhattacharyya: Govern-
ment advertisements are given to 
Communist Party organs. 

Shri Daji: Very few. 

Shri C. K. Bhattacharyya: I have 
found it in Calcutta. 

Shri Daji: Very few. 

Shrimati Lakshmikanthamma: If my 
friends have faith in Communism, 
why should they expect these people 
to live and sustain only through 
advertisements? They may put their 
faith in larger circulation of news-
papers and reaching the papers to all 
corners of the country. 

Shri Bade: It is impossible. 

Shri Warior: It was tried in Bom-
bay and failed. 

Shrimati Lakshmikanthamma: It is 
true that the monopolistic press iii 
very well organised. But it can be 
done in the case of other papers also. 
Of course, at the present juncture, I 
do not say that the entire press should 
be nationalised, but still I am in 
favour of more and more of these 
enterprises being taken in the public 
sector by the Government. 

The press as a whole, whether capi-
talist or otherwise, is doing a very 
good service during this emergency. 
Still, I am not satisfied with their per-
formance. I still feel that they are 
not giving enough prominence to our 
policies. For example, take the policy 
of neutrality. They have been quite 
silent on that, and I do not know 
why. The whole world appreciates it, 
everybody knows it and it has paid 
Us sumptuously. So, why should they 
not give more and more importance 
to our views and ideas and our policy 
of neutrality? I do not know, perhaps 
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it is likely that most of these work;:l:'; 
journalists would like to do it but, as 
we all know, they have their own 
limitations; they are not free to ex-
press what they feel right; they have 
to r ~ only what their 0098 want. 
them to uy. 

18 UII. 

8hrt D. C. Sharma: 1'(0. AG •• .,. are 
.at like that. 

Shrimati Lak.!hmikanthamma: Still 
feel so. This Bill i. welcome and 
that many more m('asures like this 
will be brought forward in the near 
future for the welfare of the workina 
journalists. 

!'tlr. Depu.ty-Speaker: Bhri Chandak 
...... Absent. Shri K. L. More. 

!'Ihri K. L. More (Hatakananile): 
Mr. Deputy-Speaker, Sir, I rise to 
IUppert this mealiure. It is a welcome 
measure and I lupport it whOle-
heartedly. But in order to make this 
measure most beneficial, certain thingB 

;'.re to be remedied and in regard to 
tl!at I want to make two or three 
,; ug"estioru. 

In the first place, this measure 
should be made restrospective in 
effect. In this respect I support 8hri 
Bhattacharyya. Another sugge&tion 
of mine is regarding the constitution 
of the Wage Board. Formerly it 
consisted of five members but clause <i 
lieeks to alter the number to seven. I 
think, there is no necessity for chang-
ing III ~ constitution of the Board. It 
was independent. 

fofr. 3eputy-Speaker Does he want 
more time or is he finishing shortly? 

Shri K. L. More: I would like to 
continue tomorrow. 

Mr. Deputy-Speaker: He can 
continue tomorrow. The House stands 
adjourned till 12 noon tomorrow. 

18.01 hl'8. 

The Lok Sabha then adjourned till 
Twelve of the Clock on Thursdall, the 

6th December, 19621Allrahallana 15, 
1884 (Saka). 


